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INTRODUCTION 

I, the Chairman of Railway Convention Committee, having 
been authorised to present the report on their behalf, present this 
Fourth Report on 'Delegation of Powers to General Managers, Orga
nisatitm of Zonal Railways and Organisation of Railway Board's 
office'. 

2. One of the subjects selected. by the previous Railway Con
vention Committee (1973) fM' examination was 'organisational 
set-up and Functions 'Of the Railway Board', under which that 
Committee examined the question of restructuring of the Railway 
Board, delegation of powers to General Managers, organisation of 
Zonal Railways, the feasibility of converting Railway production 
units into autonomous corporations and organisation of Railway 
Board's Office. Nece9Sary information was obtained and evidence 
of non-officials and representatives of the Ministry of Railways 
(Railway Board) was taken by them. The Committee could not, 
however, finalise their report due to dissolution of the Lok Sabha 
on 18 January, 1977. 

3. The Railway Convention Committee (1977) took up the sub
ject for further examination. On the basis of the evidence tendered 
before the .previoUs Oommittee (1973) and the information fur
nished to them and also the additional information obtained by the 
Committee, the Committee decided to present a Report separately 
covering the aspects of delegation of powers to General Managers, 
organisation of Zonal Railways and organisation of the Railway 
Board's Office, leaving the question of restructuring of the Railway 
Board and feasibility of converting railway production units into 
autonomous corporations for an indepth examination by a Sub
Committee appointed for that purpose. 

4. 'l'he draft Report was considered and adopted by a Sub
Committee on 8th December, 197'8 and by the Committee on 15th 
December, 1978. 

5. The Committee place on record their appreciation of the 
commendable work done by the Chairman and Members of the 
previous Railway Convention Committee in taking evidence and 
obtaining information. 

(v) 



(vi) 

6. The Committee wish to express their thanks to the officers· aI. 
the Ministry of Railways for placing before them the material and 
infonnation which they desired in connection with the examination 
of the subject and for giving evidence before the previQus Railway 
Convention Committee. 

7. The Committee also wish to express their thanks to Shri B. S. D. 
Baliga, Retd. Chainnan, Railway Board, Shri Ram Avtar Shastri, 
former Member of Parliament and Shri T. A. Pai, M.P. for furnish-
ing Memoranda and for giving evidence before the Committee, and 
to other individuals who furnished Memoranda on the subject. 

8. A summary of recommendations/Conclusions contained in the 
Report is appended to the Report (Appendix VII). 

NEW DELHI; 

December 20, 1978. 

Agrahayana 29, l!iOO(S). 

KRISHAN KANT, 
Chai1'7l14n, 

Railway Conventien 
Committee. 



CIlAPTDl I 

DELEGATION OF POWERS TO GENERAL MANAGERS OF 
ZONAL RAILWAYS 

I ntrod:u.ctory 

Being one of the largeBt Railway systems in the world, day-to
day operations of the Indian Railways and future development of 
the system involve centralised control and coordination on various 
aspects of planning and management. The Ministry of Railways 
(Railway Board) functions not only as a top policy making body 
like other Ministries of Central Government but also as a profes
sional and managerial apex of the hierarchical structure of Rail
ways. 

1.2. As a Ministry of the Central Government the planning pro
cess for the Railways is necessarily controlled by the Planning 
Commission who are in the best position not only to assess the 
availability of resources but also to determine the inter-se prio
rities of the various sectors of the economy of which transport of 
all modes is an integral part. Thus, according to the Ministry of 
Railways, planning for railway development and management of 
the operations on Railways necessarily involve a certain measure of 
co-ordination and control from the Railway Board. 

Broad objectives of Delegation 

1.3. The Ministry of Railways have stated that the broad objec
tiVe of delegation of more powers to General Managers has been to 
maintain a balance between the need to control and co-ordinate from 
the top and the need to ensure that all problems of bottlenecks are 
removed at a point as close as possible to their origin. 

In this backdrop, at the macro level, determination of the para
meters and the process of planning are centralised in the Railway 
Board and the Planning Commission. But at the same time the 
ground work for planning is done at the level of the Zonal Railways 
for which General Managers have to be given adequate powers. 

In regard to day-to-day management of Railways, the General 
Managers have full powers subject to the policy frame-work laid 
down by the Rallway Board. 
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The JiTam.e-work of Delegaticm 

1.4. The Ministry of Railways have stated that the Powers dele
gated to the General Managers are embodied mainly in Appendix 
VII to the Indian Railways General Code, Vol. n. As it is impossible 
to enumerate all the powers which can be exercised by General 
Managers considering the wide s})helre of activity under his control. 
Appendix VII of the General Code-Vol. II details matters which 
are required to be referred to the higher authority in respect of 
items covered therein. By and large, the General Managers are 
fully empowered to take decisions on items not covered by Appen
liix VII of the General Code-Volume II. There are, however, cer
tain powers which are regulated by administrative orders, provi
sions in the Indian Railway Esta,blishmeont Code etc. 

Function..q and, responsibilities oj General Managers 

1.5. In a written note furnished to the Railway Convention 
Conunittee (1973) in April, 1976, the Ministry of Railways have 
described the functions of the General MaOflgers of the Zonal Rail
ways as follows: 

(1) One of the most important functions of the General 
Managers is to organise and contrGl business of the Rail· 
w~' within their own territorial jurisdiction. The Zonal 
Railway could operate so as to be adequately responsive 
to many quick changes germane to an organisation, whose 
main business is transportation involving complex ope
rations, that have to be carried out with efticiency con
sistent with safety. 

(2) The General Manager must en~ure the most effective 
use of Railway assets and equipment at his disposal. 

(3) 'The Zonal Railways must be geared organisationally to 
meet the wide and varying ftuctuatiQns in the demand 
for Railway transport. This is most difficult job the 
General Manager is confronted with, since the varia
bility in demand particularly in freight operations, calls 
fur much more eft'ective short·tenn planning and careful 
husbanding of resources, i.e., rolling stock, motive ~ 
and labour force. 

(4) The General Manager is responsible for operation, main-
tenance and finan.ci.al state of his Railway. Since his 
main job is to seD tranBpOrtatlon, he maintains a close 



liaison with the public, various chambers of commerce, 
State Governments and the trade and industry. 

(5) For smooth operations in the inter-change yards, the 
General Manager maintains adequate contact with conti
guous Zonal Railways. He is expected to maintain the 
fixed and m')ving assets in good fettle, keep a watch on 
earnings, inputs and pace of expenditure and most im
portantly. be intoucb with the stAff on as many points 
as possible and look after their welfare. 

(6) In short, the field mana8ement is to concentrate on the 
tasks of customer service, man management and control
ling operations on the ground. For discharging these 
functions, each of the Zonal Railways headed by the 
General Manager is vested with complete powers to 
manage these areas, expect for the policy constraints. 
if any. The General Managers control all the resources 
to carryon with their day-to-dny functions and are 
solely and squarely responsible for almost all Railway 
activities within their territories e.g. works, purchase of 
stores, establishment and allotment of wagons and pub
lic claims for compensation and refunds. The Railway 
Board ensures the correct distribution of authority 
through different levels of organisation which is abso
lutely necessary for a large undertaking .tike Railways. 
'The devolution of powers to the General Managers is a 
continuous proce~ and establishment of an adequate 
apparatus in the field to respond to the changing demands 
and developments is the prime objective 01 Railway 
w,orking. 

(7) The General Managers in their 'turn have also been autho
rised to delegate sUch power, to the a"horlties subordi
nate to them as they deem frt with 'the power to re-dele
gate these to lower authorities. The Divisional Superin
tendents. who head the dJvisions, which in fact are the 
working units af a Railway zone, haVe recently been 
delegated pov.rers on a uniform basis all oYer' the Indian 
Railways. 

(8) The General Managers have, therefore, been vested with 
suftlcient powers to tackle all the problems wfthin their. 
jurisdictions, and have the necessary infra.strueture and 
problem-solving and dec::isionwmaking mechanism at their 
disposal v.1thin their own jurisdictions. The Zonal Raf1-
ways, in short, are fully equipped to. be the executant of 
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policies and programmes prescribed. by RfU.1way BoanJ 
within their own territorial limit&. 

De7714Tcation of E~cu.tive functions between the Railway BOClTd and 
the zonal Railways. 

1.6. On the question of demarcation of executive fWlctions bet-
ween the Railway Board and the Zonal Railways, the Mini,stry of 
RaUways have stated in a written note :furnished to the CommJttee 
that the Railways constitU!te the field organisations and operation 
managernen1B while the Railway Board at the centre constitutes 'the 
top management group. In any corporate business, it is obvious 
thalt there shoUild be a central. autht\rity which should provide neces
sary institutional support to the field management to enable the 
llatter to discharge li'ts If'unctions effectively, ]t is also necessary 
,that there should be a central body at the apex, llke the Railway 
Board, to discharge the 'fundamental management functions of plan-
ning, CO-Ordination, Ql"ganisation, direction and control on overall 
basis for the purposeful fWlcti'oning of the Railway System in the 
country. If there were no central bpciy, like the Railway Board, it 
would be a moot point whether the vast speclrum of Railway opera
tmns could be controlled! properly and co-ordinated efficiently and 
whether balanced and planned development of It he RaUway System 
as a whole, could be ensured purposefully. If It he Railways are to 
run as one intergrated system rather than nine-semi-independent 
Railways, the business and functionaiT planning has of necessity to 
be done centrally. 

1.7. The Committee enquired from the Ministry of Railways how 
QVerlapping of functions and responsibilities was avoided and it was 
ensured. that the Railway Board's functions were the absolute mini
mum both in the sphere of policy and execution. The Ministry of 
Railways, in a written note furnished to the Committee, have stated 
that overlapping of funciions and responsibilities between the Rail
way Board and 'the Zonal Railways, as, as a rule, avqided because 
there is a clear-cut demarcation of functions and responsibi,lies bet-
ween Railway Board and the Zonal Railways. However, the Rail
way Board sometimes has to, much against irts will, give directions 
in certain matters which are normally the concern of the Zonal Rail
ways. This is due to the environs in which the Railways have to 
eperate, The Railway Board can hardly avoid sometimes looking 
into the details of day-to-day working o.f individual R..1.ilwayf; when 
the Railways impinge on the life and existence of teeming millions 
at very close quarters. Again, the Railways have on 'their rolls 
nearly 14 milli'on employees excluding labour, and the complex 
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management . problems that such vast body of men ~d throw UP. 
can only be tackled: by a central authority taking an integrated view 
of their problems. 

The Ministry have stated further that people's representatives 
have a feeling~t complaints, at the centre would lead to quicker 
remedial action. The Minister receives oa an average about 3,000 
to 4,000 letters every month. AU these have tq be dealt with at the 
Railway Board's level altlwugh most of the points raised fall within 
the purView of the zonal Railways.. To that extent, over-lapping 
~ functions and responsibilities between the Railway Board and the 
Zonal Railways cannot altogether be avoided. Other-wise, the Rail
way Board remains prima.ril1y a policy-making body, while the Zonal 
Railways, headed by tl¥! General Managers, are vested with suffici
ent and adequate powers to deal with all the problems that are 
likely -to arise on the Railways in their day-t<Klay administration. 
The Railway Board's 'funcUo1l!? are thus restricted to policy furmula-
tion, planning and developme'lllt of Railway system, and coordina
tion of the activities of the Railways, including Its production units, 
whl!e . thl! main task of the field organisation qr the operating man
agement is 'the day-to-day working of the Railways. 

1.8. A suggestion was made to the Corrunittee by a retired senior 
officer of the Railways that there was scope for ~ing the zonal 
Railways like independent commercial undeJ::1:akings but follOWing 
a common policy on technical and commercial matters as laid down 
by the MiniS'try of Railways. When asked to state his reactions, 
the then Chairman, Railway Board, stated during evidence before the 
Railway Convention Committee (1!n3) in December, 1!l75 that each 
Railway was a unit by itself. In all ~ters of finance, coonmerce 
and accounting, common techlrlcal and col11ITlercial policies were 
being followed. In fact, each Railway was expected to develop its 
own commercial activities in regard to traffic apar't from whatever 
traffic was obtained on a committed .ba$g or the cross traffic they 
had to carry from one Railway 'to the other. 

1.9. In view of the fact that policy decisions were being taken by 
or had the 'approval of Parliament and were implemented by the Rail. 
way Ministry and the Zonal Railways, the Railway Convention Com
mil\;tee (1973) desired to be satisfied about the need for the Railway 
Board. The then Financial Commissioner stated in evidence (Dec
ember, 1975) th:at the Railway Board was an instrument of Govern
ment and also the medium for Parliamentary oontrol of aU the under
takings in matters where uniform commercial or technical policies 
came into play. Then Member, Staff further stated that the 
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General Managers had got suftlcient powers to work independently 
in commercial and financial malttets within the o'\7e'1'811 policy which 
the Railway Ministry laid down. It was only for standardisation of 
certain overall policy that General Managers had to make reference 
to &Hway Board. Otherwise. in the ma1!ter of commercial traffic or 
finance, the General Managers had got absolute powers. Thltt Com
.mittee had made it clear that the Generall Managers had absolut~ 
powers in all tho:;e matters and if at all a reference hlad to be made to 
the Railway Board, it was only when some GovemmE''flIt policy which 
ntight affect'some other Railways came into play. 

1.10. The Railway Convention Committee, (1973) enquired, whe
ther it would be impossible for the Zonal Railways to manage the 
Railways by themselves without a central authority. In reply, the 
then Chairman, Railway Board stated during evidence before the 
laiIway Convention Committee (1973):-

"The overall development of resources would not be possible, 
unless there was, firstly, a judgement exercised at the Cen
tre: and secondly, the authority to do things was there. 
If I may say so, ~ Railway would quite naturally as a 
management objective of its own. try to maximize its own 
benefits. If there is a diversion of traffic from Bombay to 
the KandIa port, the Central Railway which may have to' 
supply the wagons wi,lI not be interested in it, because it 
will not benefit that Railway. Their objective would be 
that they would rather use everything on their system; why 
hand it over 'to some body else? Somebody has to make a 
judgement about the best Railway from which to draw the 
wagons; and secondly, to see that it is done. Zonal people 
will not be able to get things done. Some of the problems 
that get referred to the Mlnister arise partly from the fact 
that inter-Railway coordination is required in many mat
ters". 

l.lL The Administrative Reforms Commission. in. their Report on 
Railways obaerved that the 1AWl1 Railways should be given wide 
latitude with adequate powers, both administrative and financial'; to 
function as sound commercial transport undertaking within the £ramf:'-
work of policies laid down in this behalf by the Railway Boarrl. 
Agreeing with the S~Dns Of Study Team, the Administrative 
Reforms CommissiOn. further 'observed that the powers of the Gene
ral Managera should· be' enhanced, so that they were enabled to dis;. 
pose'of a SIlbstantial amowtt of work at the Zonal1evel itself. They 
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recommended that the delegation of administrative ·and financial 
powers by the Board to the General Managers should be the maximum. 
posJIble, and th~ these poWers, in tum, should be redelegated to the 
lower authorities and organisations. 

Review of delegated pow.,.. 

1.12. The Railway Convention Com.mit~ (1.973) desired 1;0 have a 
de'tailed note from the Ministry of Railways regarding delegation of 
more powers to the General Manager of Zonal Railways. 

1.12. In a note furnished to that Committee, the Ministry of Rail
wayS had stated that the need for decentralisattion of powers in view 
of the increas:i.ng work load. and the changing pattern of the ecoriomy 
with the rising costs as a result of'the Five Year Plans had been con
stantly under review by the Railway Board. In the year 19M, the 
Rail,'way Board vide their letter No. F(X)II-53-PE-4!3 dated 25-3-1954 
introduced a new Appendix VII to 'the Indian Railway General Code, 
Volume-II. which liberalised the powers earlier exercised. There
~er, from time to time. the General Managers had been suggesting 
a review in regard 110 certain specific matters and the Railway Board 
had been taking decisions thereon keeping in view the policy and the 
broad outlook in regard to planning etc. and need for decentralisa
tion of power:>. A detailed review of the then existing powers was 
carried. out in 1964 and incre-ac;ed powers were'delegated to the Gene
ral Managers. 

1.14. General Managers had also been authorised to re-ddegate 
these powers to the lower formations in consultation with the Finan
cial Advisers and Chief Accounts Officers of the Railways. 

1.15. In November, 1972, a Conunittee of General Managers was 
asked to go into the powers of the Genera] Managers to ~ what fur
ther revision was desired or considered necessary by them to cope 
with the present day conditions. The Commjttee sUlbmftted their re
port in J~uary, 1973. The Report was examined by a Committee of 
Directors and their recommendations were con~"idered by 'the Rail
way Board. 

LI6. The General Managers' Committee had come to the conclu
sion that by and. large the powers delegated and published in Appen
dix vn of Indian Railway General Code, Volume II, were adequate 
tor eft'ective administration. 'the liberalisation and further revision 
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recommended by them were m.oIAly in the background of the rising 
price level 'I1ley rec:ommended enlarged financial limite for sanc
tion of, works and other items of expenditure. 

1.17. After considering those reports, the Railway Board had dele
gated additional powers to 'the General Man.agers eovering almost all 
aspects dl railway worldng\administration mde their letter No. F. (X~ 
II-72ICMT!3 dated 29-6-1974. 

1.18. The Ministry of Railways stated 'that the increased delegation 
01. powers would enable the General Managers to sanction works of 
higher value and enter into contracts upto R&. 1 crore. In regard to 
establiahment matters, more powers bad been given to create Junior 
adrninisarative posts chargeable to estimates. The General Managers 
would also have powers to augment the number of sleeper coaches 
in the composition of pas&engler carrying trains or introduce sleeper 
coaches on addftional trains provided the demand for such accommo
dation appeared justified. They had also been given powers to refund 
fares and freights upto Rs. 20,000\- in each case. They would also 
extend departmental catering, if profitable. 

119. A comparative picture of the revised and previous position 
in respect of important matters where further powers were delegated 
in June, 1974 is given in Appendix 1. 

1.20. The Minister of Railways announced in Panliament on &-12-
197'1 that he had decided to delegate aliditional administrative and 
financial powers to the General Managers so that decision""IIlaking 
responsibilities became vested with those who were clOSe to the scene 
of activities. He added 'that the General Managers were also being 
asked to delegate more powers to their Divisional Superintendents, 
the ultimate objective of this exrcise being that in day-to-day working 
it shooJ.d be possible to take most df the decisions at Zonal level. "With 
this arrangement most of the administrative problems and local de
mands would be tackled expeditiously at the Divisional *l.d Zonal 
levels avoiding thereby reference df the problems to the Railway 
Board nnd the consequent administrative delays". 

1.21. The Ministry of Railways have furnished a note on 1be re
vised. ,.elegation of powers by the Minister to the Railway Board 
and by the Railway Board to the General Manager.!. The Ministry 
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have stated that 'the powers .legated by the Minister of RailwaYIt 
10 the Railway Board are as below:-

II. Variation of IIIIIctioned eatimatc:l of works 
by over 110 pcr cent. 

4. Cues regarding writiDg off of JOIKS. 

Oaly cue. iDvolviDg fiAaDciaJ implicatiobs 
01 R.I. 50 Iakba aad OVCl", iD.tcad or R.I. 20 
..... ADd O'VCI", which. the: pr_t limit, 
.eed be IUbmitled to the: MiDiatCl" of 
RaJiwaY'. 

0DIy c:ua, where: the reviled COlt becomeS 
lb. SO IUbI or more, iDatead of R.I. !to 
1akbI, wbich it tile prelCDt limit, Deed 
be IUbmitt.ed to the Milliner of RAil
ways. 

I'roIIoIaIa for pun:hue of ItafF can II rc
pl.clc:ment alter the car/CIIn hu/bave 
lived ill/their DormallpaD of live, Deed 
not be aubmitted to the Miniltc:r of 
RailwaY" 

OsIly whCl"C the _ mvolve writing ott or 
IoIIC8 over R.I. IOIakba inltead of .the 
prllleDt limit of lb. 5 haJdu, need be 
submitted to the Ministcr of Railways. 

1.22. It has been further stated that in accordance with the Gov
ernment's policy regarding devohltion qf authority ext Field Managersi 
Fonnations, the Ministry of Railways have. delegated more powers 
to the General Managers covering almost all aspects of railway work
ing by completely revising the existing Appendix VII to General Code 
Volume II. Necessary orders were issued on 7-12-1977 (AppendiX' II). 

1.23. The General Managers have also been asked, in keeping with 
enhanced delegation of powers, to revise the existing schedule of 
powers re-delegated to the Divisional Superintendents etc. to ensure 
speedy disposal of public business by the officers in the field. 

1.24. The Mini&'try of Rai\ways have ala> furn.ish.ed a comparative 
lltatement showing the important items where further powers were 
delegated to the General Managers on 7-12-1977 (Awendix Ill). 

1.25. In a note furnished to the Committee, the Ministry of Rail
ways have stated that the m«e important powers delegated to tlre 
General Managers are as under:-
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1. Powers tv sanction and execute works: 

The normal procedure for undertaking any new work such as new 
lines doubling, conversions, electrification, n8I.V yards, alterations ia. 
stations, 'yards, ch,anges in signalling systems provision of passenger 
amenities, etc., is to first include them in the Preliminary! Works'Pro
grammes of each Railway. Before inclUSion of any work in the Pft.-
Jiminary W~ PrQgramme, the GeQ.~1 Managers take 'Prior 
cleu'.ance from the Railway Board only if the work is expected 
to cost more than Rs. 20 lakhs (previously this limit was Ra. 1. 
lakhs only). Details of works which cost Rs, 20 lakhs and below 
as also works costing more than Rs. 20 lakhs which have beea. 
cl~ /by the Boord are included in a Preliminary Wor.ks Programme 
~tted to the Board by each Railway. As an exception to 
'this, however. track renewal works upto Rs. 2 lakhs each, machinery 
and plant items upto Rs. SO,OOOeacsh and other works costing upto 
Ba. 1 lakh each can be undertaken by the General Managers withQut 
.~ works being itemised in the Works Programme. For this pur
poee, a lumpsum provision is made in the budget giving full discre
tion to the General Managers to take up such minor items of work 
Pfovided the IJ.UIlpsum provision is not exceeded. The Preliminary 
Apnual Works Programmes are discussed by the Railway Board with 
\be General Managers and based on the availability of funds, the 
works which will be taken up are settled for inclll.9i.on in the Works 
Programme. Thereafter, for works cm;ting Rs, 50 lakhs and over. 
appraval of the MinistE'r for Rallways is taken before they are includ
~ in the final Work'l' Programmes submitted 'to the Parliament for 
approval along with the Railway Budget. 

Once the Works Programme is approved by Parliament as part 0( 
the Budget the General Manager is required to come up 'to the Board 
for sanctiOning the estimates for any work only if it ~ts beyQDd 
Rs. one CTQre (previO".1sly this limit was Rs. 50 ,lakhs). Once 'the de
tailed estimates are sanctioned, the actual execution of the work is 
well within the powers of the General Managers provided in cass 
involving award of contracts prior approval of the Board is obtained 
if the total value of the contract exceeds Rs. 1 crore. In 'the case of 
works which involve import of certain items prior clearance of the 
Railway Board is taken from the poirtt of view of availability Gf. 
foreign exchange, indigenous clearance etc. Subject to certain COD

diUons, General Managers have also been given powers to approve at. 
excess over estimates. These powers in respect at works costing not 
more than Ra. 1 crore are upto 25 per cent of the original. estimated 
cost, upto 15 per cent of the first revised cost and upto 10 per cent of 
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the second and further revised cost and for works costing over Rs. 1 
crore each are upto IS per cetil; over the original estimated cost, upto 
IO per cent of the first'revised cost and upto Ra. 5 1:akhs over a further 
revised or completion estimate. 

SUT'IJeys for new lines, etc. 

General Managers can sanction survey estimates upto &. 1 lakh 
each, provided the surveys are included 'in -t'he sanctioned budget. 

2. Purchases: 

General Managers have full powers-

(1) to invite tenders for supply of stores irrespective of value 
whether from sources of supply in India or outside. The 
powers Qf ac·tual purchases are given as under: -(a) For purchase of stores costing upto Rs. I crore for each 

contract against open tenders. 

(b) For purchase of stores againllt single tender upto 
Rs. 10.000 in respect of pro.prietory articles and upllo 
Rs, 2.000 for non-proprietory artioles. 

(c) For purchase of ~tores upto Rs. 50,000 against limited 
tenders. 

(d) F~ purchase of stores upto Rs. 50,000 without calling 
for any tenders where sufficient justification exists for 
doing so in public interest. 

(e) In respect of stores normally purchased through Dir
ector General, Supplies and Disposal, to make emergency 
purchases upto Rs. 1 crorc. 

(2) to sanction advance to any single contractor upto Rs. 2 
lakhs, upto Rs. 10 lakhs in the case of public sector under
takings and upto Rs. 50 lakhs in the case of Minerals and 
MetaJs Trading Corporation. 

(3) to take all necessary action in terms of oontra.cts. includ
ing alterations or standard conditions of contract in con
sultation with 'the Financial Adviser & Chief Accounts 
Officer. 

(4) insettling of claims 'LI.pto Rs. 50,000 awarded in arbitration. 

3631 L.S.-2. 
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3. Personnel Matters: 

(a) Creation of posts-General Managers have been given full 
powers 'to create non-gazetted posts subject to the economy instruc
tions issued by the Ministry of Finance. In the case of gazetted 
posts, chargeable to revenue, the General Managers have limited 
powers only. They can ('reate posts in senior scale (Rs. 1100-16(0) 
for a period of 6 months and in the case of Class II posts, (Rs. 650-
1200) upto a period of one year provided it is expected that the posts 
will not be required beyond that period.. Because of the ban on 
creation of posIts, impose-d by the Government, these powers remain 
suspended for the present. In the case of posts created against spe
dfic provisions in the estimates for works. the General Managers 
have full powers to credte po$ts upto and including Junior Adminis
trative gTade (Rs. ]500-2000) posts. 

(0) In regard to maitters concerning the scale of pay, allOiwances 
and other conditions of service, these being regulated by statutory 
rules and orders applicable to all employees, the question of powers 
being delegated to. General Managers does not strictly arise as em
ployees are eligible to get automatically all their entitlements and 
all cases are settled in accordance with the rules at the Divisional/ 
Zenal levels. It is only when rules/orders have to be relaxed that 
the matter oomes to the Railway Board. 

(c) In the case of entitlements which require to. be sanctioned, 
specifically such as advances/withdrawal from Provident Fund, other 
advances etc. General Managers or lower authorities to whom the 
powers ar~ re-delegated by them are emwwered to sanction the 
same in accordance wLth the roles. 

(d) Promotions upto Class II (Rs. 650-1200) and recruitments 
to Class III categories wherever permissible are under General Mana
~n!I powers. They have also been delegated with powers recently 
to make efficiating promotions of Class II officers to Senior Scale 
(Rs. 11~1600). While rer.ruitment to Class II and Cla.'lS J services 
are not within the pOiWers of General Manager9-tbese being pro
cessed through the Union Public Service Commission-promotions 
within Class I upto Junior Administrative Grade (Rs. 1500--2(00) 
are within the General Managers' powers. 

(e) General Managers are empowered to grant rewards upto 
RI. 2,000/- in each case upto the level 01 Senior Scale (Rs. 1100-
16(0) . 

(I) Training of personnel within the Railways is entirely within 
thE' General Managf'n;' powel's. In fac't each Railway has a number 
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of training institutions. There are also four central. trainina inau. 
t.utions under the Railway Board but nominating officers to ~ 
courses is again within the General Managers' powers, Railway 
Board exercising mainly the co-ordinating function. In rgeard to 
training outside Railways in India also General Managers have 
powers upto the extent of Rs. 20,000 per annUm. Training outelde 
Indta is necessarily contlfolled by the Railway Board. 

(g) General Mana-gers have the powers to sanction and pay all 
retirement dues of employees under their administrative control. 

The Ministry of Railways have further stated that in all Person· 
nel Matters the General Managers are fully empowered to settle all 
cases except those involving policy issues or matters which are taken 
up at the level of the Railway Board by the Federations, Members 
of Parliament, employees themselves ele. 

4. Commercial Matters: 

(a) Rate reduc1.ng powers-General Managers have pQWers to 
quote !'educed station to station Ifates for commodities provided in 
the case of parcel traffic, it does not ~ below scale 8 rates and in 
JDOds, it does not go below 37.5 class rates. 

(b) Refunds of fares and freight--In regard to refund of fares 
and freight in terms of the relevant tariff rules, the Zonal Admini»
trations have full powers. The General Managers have powers to 
make such refunds upto Rs. 20,000 even if such refunds are not in 
accordance with the relevant tariff' rules. 

(c) Wharfage, Demurrage etc. charges-The General Managers 
have full powers to waive or refund or write off' wharfage, demur· 
rage, storage and lost property charges. 

(d) Opening of stations-Opening of stations are taken up 85 

part of works and are regulated by the powers mentioned under 
section 1 above. Subject to certain conditions, opening of train 
halts, and flag stations which are financially justified 011' those which 
do not involve a loss of more than Rs. 3,000 per annum are, how
ever, within the powers of General Managers. But decisions in this 
regard are taken in consultation with concerned consultative com-
mittees. 

(e) Compen .. ,ation claims-The General Managers are authorised 
to makes an ex gratia payment of Rs. 1,000\- in case of death, Rs. 750 1-

in case of serious injwry and upto RII. 250/· in case of simple injury 
to the victims of train accident or their dependents. The General 
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Managers also have full powers for settling claims tor compensatioh 
in re~pcct of goods lost or damaged in transit. 

(f) Pasenger.~ and lu;ers amenitif!3- The provision of P~l'S 
and users amenities is within the powers of the General Managers 
provided the cost of such work does not exceed Rs. 1 lakh in each 
case. For those costing over Rs. 1 1;:\kh each the procedure given 
under Section 1 has to be followed. 

(g) Provision of sidings-Subject to· observance of the provisions 
contained in the Railway Codes and other general or special orders, 
the General Managers have full powers to sanction and undertake 
construction of sidings. 

5. Transportatwn matters 

All matteI'S regarding transportaion are within the General 
Managers' powers, subject to the overall pol.iey and co-ordination 
laid down by the Railway Board. Brief details of such powers are 
given below:-

(a) Freight Traffic: Keeping in view the overall priorities laid 
down at the national level for transport of esse-ntia] commodities, 
the Railway Board lays down certain policies with regard to inter
Railway commitments fOr movement of empty wagons and obliga
tions required to be fulfilled. Instructions regarding the number of 
rolling stock such as locos and wagons which can be held by each 
Zonal Railways are also issued to achieve this objective. This 
'control' at the Railway Board level is essential to meet the overall 
needs of economy of the (:ountry. Within thls. framework, the 
~neral Managers are fully competent in matters of-

( . , I, acceptance of re~jstration for wagons, allotment and their 
supply. 

(ii) preferential allotment to suit exigencies. 

(iii) utilisation of rolling stock to the best interests of the Rail
way. 

(iv) working of marshrtllin, yards, S'u.bject 1 () their fulfilling 
the inter-Railway marshalling c9mmitlllents. 

(v) exercising control in loading in case of congestions etc. in 
specific areas. 

(vi) prioritr loading of raw mat"rials etc. on ad-lJ.OC basis to 
industries within his area facing closure for want of such 
raw materials. 
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(b) IntroductWn C1f new pasl;enger trains-The General Managers 
will have to obtain Board's prior pennission to introduce new passen
ger trains, as the availability of rolling stock, development of termi· 
nat and other facilities and future projections of tra1!ic both goods 
and passenger, are centrally planned and co-ordinated in the Rail· 
way Board's office. 

Delegatiun of powen to Dil)il;wnal Supe'rintendents 

1.27. In a written note furnished to the Committee (April, 1976) 
regarding delegatipn of powers to Divisional Superintendents by 
the General Managers, the Ministry of Railwa.vl-1 stated that in terms 
of Appendix-VII of the Indian Railway General Code Volume-II read 
with para 804 of the Indian Railway General Code Volume-I, powers 
have been delegated by the Railway Board to the General Managers of 
the Indian Railways with a provision for redelegation to the lower 
authorities. The powers delegated by the General Managers in turn 
to lower authorities are puhlished by each of'thc Zonal Railways. The 
delegation of powers to Divisional Superintendents thus vests with 
the General Managers. 

1.28. With a view to bring about greater decentralisation of 
~wers to lower formations, increased powers were delegated by 
the Railway Board to General Managers in June, 1974. Opportu
nity was also taken to review the delegation of powers by the 
General Managers to the Divisional Superintendents. The informa
tion obtained from some of the Zonal Railways indicated wide In
ter·Railway disparities in the quantum of delegation. These varia
tions might be due to a variety of reasons-historical, organisational 
or local. In view of the wide disparities noticed in the delegation 
of powers to Divisional Superintendents by various Rai1ways, the 
Board considered it necessary that the General Managers should re
flew these delegations in consultation with their F.A. & C.A.OS. 

1.29. A model set of powers was evolved by the Railway Board 
and circulated to the General Managers vidc Boards letter No. 74-
EB/3000 dated 14-1~1975 asking them to review the exIsting powers 
of the Divisional Superintendents in the light of this model. 

1.30. In the reply furnished to the Committee in October, 1978, 
the Ministry of Railways have_ stated that the extent of powers to 
be delegated to the DiVisional Superintendents is a matter which 
falle; V\I;thin the jurisdiction of the General Managers. As Divi
sional Superi'1 t ('ndents have been delegated powers by the varioU8 
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General Managers on a very large nwnber of items and as the posi
tion ditfttrs from Railway to Railway because of local conditions, it 
will .involve considerable effort and yet the data so compiled will 
not enable a proper appreciation of the extent of delegation. 

1.3l. As regards enhancement in the powers delegated to the 
Divisional Superintendents recently, the Ministry have furished a 
lItatement (APPlEtI'idtx IV) tndicating. ,further powers delegated to 
the Divisional Superintendents by the various General Managers in 
respect of some of the important items. 

1.32. The Ministry of Railways have further stated that &0 study 
of the adeq.uacy of the powers delegated to the Divisional Superin
te<ndents has made recently. 

Representations from Rail Users!Employee~ 

1.33. In order to ascertain the extent to which the General 
Managers and other field officers, in the exercise of delegated powers, 
have been able to render satisfaction to the rail users and railway 
employees, the Committee enquired about the nature of represen
tations received by the Railway Board from the rai1 userS' and the 
Railway employees and the number thereof during the last three 
years. In a note, the Ministry have stated that on an average 33,158 
references were received annually by the Railway Board from 
rail users during the last three years. The representations were 
mainly in respect of alleged short supply of wagons; alleged delay 
of wagons in transit; upgradation of priority for allotment ot 
wagons; claims for compensation arising (1"Ll't of rail accidents; com
plaints against unnuthorised putling <lif alarm chains; non-provision of 
reservation. clai'm for compensation on account of loss and damage 
01' goods and parcels, delay in transit of goods, refund of fares, wharf
age. demurrage, non-receipt of consignments. improper settlement 
of daims. etc. request for more passenger amenities relating to 
waiting halls. drinking water facilities at stations, opening of more 
booking window!'!. quotas for reservation of rail arcommodation for 
various stations, reviewing the policy and rules regarding claim for 
compensation of booked consignments; granting of rail travel ron· 
cession to students. teachers of i'l'Chools and college!!, handicapped 
people: rf"visiotl of passenger f"res; hill concession return tickets; 
waival Of dE-tention charges, ~ant of recognition to travel agents; 
free transport of relief material intended for free distribution to 
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victims of flood and natural calamities; concession for foreign 
tourists, etc; intensification of drives against ticktlelJS travel; over
charging and misbehaviour against travelling public by ticket
checking staff; request for appointment of certain Freight Forwar
ders in preference 'to other parties; transit time in respect of freight 
forwarder service not being adhered to and matters relating tq 
fixation of lumpsum rates; request for opening of new stations; con
version of halt stations into flag stati'ons; re-naming of stations; lease 
of railway land for stacking of goods for inward and outward 
traffic; complaints against delay in transit of small and perishable 
traffic and catering and vending arrangements, etc. 

1.34. The armual average number of representations from rail
way personnel during the last' three years was 50,403. The repre
»entations from the railway staff pertained to disciplinary cases, 
promotion and seniority, confirmation, dismi9Sal, suspension and ter
mination of service, reversion to lower posts, fixation of pay and al
lowances, transfer and postings, pensions and retirements as also 
for appointment of wards on compassionate grounds, etc. 

1.~i5. The Railway Convention Commj~tee (1973) enquired from 
the Ministry of Railways whether the Railway Board had laid down 
proper guidelines to the Zonal Railways as to the matters that 
should be referred to the Railway Board and ensured that no need
less references were made to the Board and Zonal Railways were 
encouraged to act freely within their delegated powers. The Minis
try of Railways, in a written reply furnished to the Committee in 
April, 1976 stated that Zonal Railways had already adequate execu
ttve and financial powers delegated to them which were specified 
in the various Railway Codes and other orders issued from time 
to time. They were not expected to make nor did they normally 
make any unnecessary references to the Railway Board in res
pect of matters within their own powers of dtspo9al except when' 
clarifications were requi'red in the interpretation of the Code proO
visions or other orders. However. in order to en!'lure that no such 
unnecessary reference was made to the Railway Board. the follow
ing instructions existed:-

(1) All letters addressed to the Railway Board except re
minders and letters of routine character should be sif!J1ed 
by officer not below' the rank of an administrlltive grade. 

(2) Delegated powers should he fully utilised and no ORe 

should refer to a higher authority for disposal. 
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1.36. The Committee also enquired from the Ministry of Rail
wayi:-

(a) Whether any watch was kept by the Railway Board to 
ensure that the delegated powers are fully exercised by 
the General Managers themselves and if so, how? 

(b) Whether there were ca!"es where references have been 
received from the General Managers all matters on which 
they had full powers of disposal and if so, the number 
and nature of referpnces su received during the last one 
year and from whom and how these were disposed of; and 

(c) Whether there have been occasions during the last one 
year when the Railway Board had to intervene or give 
directions on matters or issues which were well within 
the delegated powers of the General Managers and if so, 
the detaHs thereof. 

In their reply, the Ministry of ltailways (September, 1978) haye 
stated: 

"(a) The Zonal Managers whn are heads of the Zonal Rail
ways/Production Units occupy a very high position in 
the Railway hierarchy and therefore are expected to exer
cise fully the powers delegated to them. As such, it is 
not considered necessary to keep any watch to ensure 
that the powers delegated to them are fully exercispd by 
them. 

(b) No record is kept of cases where references have been 
received from the General Managers on matters on which 
they have fuJI powers of disposal since such cases in th e 
very nature of things are not common. However, when
ever such references come to the notice of the Railway 
Board, the attention of the General Managers is drawn 
to the particular delegation with instructions to take 
actiOn at their own level within the powers delegated to 
them. 

(c) No record is kept of the occasions when the Railway 
Board intervened and gave directions on issues which 
were within the powers of the General Managers. How
ever, in cases which are brought to Railway Board by 
MPs, MLAs etc. and where after examination, it is found 
Decessary and expedient to issue certain directions to the 
Railway. the same is done even though the General 
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Managers are fully empowered to take dectsions on the con

cerned issues". 

1.37. Admittedly, the Railways' operation:o. are so organised that 
while the authority for policy making is vested in Railway Board 
(the Minisa.ry of Railways), the execution is left. to be done by 
the Zonal Railways who are responsible for service in the field. To 
facilitate the work, there is a schedule of delegated powers in the 
&ailways which was reviewed in 1954, 1964 and later by a Com
mittee of General Managers in 1972--74 as a result of which ell
hanced powers to reflect the escalation in costs were incorp<»ratcd. 
A further step was taken in January, 1975 to standardise delegation 
of powers from th(, Zonal General Managers to the Divisional 
Superintenden.ts. 

Subsequently, in Dt-cember, 1977 the schedule of delegated 
powers was further reviewed and according to the Ministry of 
Railways "in accordance with the Government's policy regarding 
devolution of authority to field managersSlower formations, the 
Ministry of Railways have delegated more powers to the Gem' raJ 
Managers covering abnost all aspects of r.ailway working by com
pletely revi!ling the existin~ Appendix vn to General Code,Volume 
D". 

1.38. The Railway Convention Committee (1973) were inf.rmed 
in December, 1975tbat the powers delegated to Goneral Managers 
were adequate and in fact, the then Member Staff of the Railway 
Board, who had earlier, as a General Manager, headed the Com
mittee of General Managers (197~74) which revieYled the powers 
delegated to General Managers, claimed then before the Railway 
Convention Committe, <,1973) that the General Managers had got 
sufficient powers to work independently in commercial and &nan
rial matters within the overall policy laid down by the Railway 
Ministry. It was only for standardisation of certain overall policy 
that the General Managers had t'o make references to the Railway 
Roard and that otherwise, in commercial, traffie or finance matters, 
they had ~t "absolute" powers. The Committee find that in spite 
of this. scope was still found to delegate some more powers to 
General Managers as lae 8.0; in December. 1m. 

1.39. The Committ68 would 'like to point out that the touch-stone 
for judging the adequacy and the prucleot exercise of delegated 
authority would be the extent to which the railways are able to 
meet the public requirements of wagOIlll in full and in time, main
tain punctuality of train services, miDimke incident of accidents 
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and resolve aLl commercial and other difficultie5 with promptitude 
and, in general, inspire confidence in the public by the quality of 
s('rvict' and in the Railway staff by promptly resolving their difti
culties. 

1.40. So far as quantum of delegated powers is conl'erned, the 
Committee appreciate the approach expressed by the Mini5ter of 
Railways that decillion making responsibilities should be vested with 
those who were close to the Scene of activities and it should be made 
possible that in day-to-day working most of the d~cisions are taken 
at Divisional level and the bslanee of dedsions at lonal 
lev("1. The Minister had also stated that with this arrange
nll'llt most of the administrative problems and local demandM would 
bt' tackled expeditiously at the Divisional and Zonal levels avoiding 
thereby reference of the problems to the Railway Board and the con
sequent administrative delays. 

1.41. In the Committee's view, a logical coronary of the above ap
proach would he that the General Managers should have fufl powers 
in all mattfOTS ex.cepting policy matters which hav(~ all India ramifi
cations or which involve postings, transfers. promotions etc., of senior 
managem(~nt' personnel. 

1.42. The Committee note the Railway Board's claim that they (~on
fine themselves to polky iormulation, planning, coordination and 
ov('rall supervision of the Zonal Railways and that the (ieneral Mana
gers or why certain restrictions have been inposed on the ext·rcise of 
has also been claimed, as stated earlit!r, that these powers were ade
quate. If that be so, it is indeed strange that there should be such 
a huge establishment with a strmlgth of as many as 2565 officers and 
staft' in the Rai1wa~· Board to di~hal'ge thcs(' functions. As the 
Committee have dealt with the question of proliferation of staff in 
the Railway Board in a sub!lequent Chapter. it wou1d suffice here 
to point out that the very factor of growth in staff in the Railway 
Board is indicative of tht' fad that there is a strong tendency or con
c('ntrating more and mort' pOWI'!fS in thf' Railway Board, 

1.4:1. A persual of Appendix VII to the Indian General Code, Vol. 
II. as revised in Decemher. 1977 shows that tht'rt' art' a.<; many as 5R 
matters rovering personne1. Ilayments to persons oth('r than Rail
wa~' ('mploye('s. expt'nditnr(' on works not wMlty ('hargeable to 01'

rlinar~' working expenses, stores m.aUers and other misce}1aneou~ 

ih'ms on w1lirh prior sanrtion of Hit' Railway Boal'd has to lle oh
tained hy thf' Genera1 Man:u~el's. White tht' Committee appredat. 
that for laying llui(onn standards in some of these matters, certain 
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amount of policy directives from the Railway Board would be ne
ccs.."iary, they caDJ10t help feeling that too 1IUl~)' l'eIItl'ietions have 
heen placed on the exercise of the powers granted to General Mana
"ers with a visible tendency to centralise them in the Railway Board 
and that thy do not appear to be fully in accord with the needs, 
status, duties and responsibilities of a General Mana,er who has tD 
manage a vast transport system under him. 

1.«. The Committee. are 4f the view that exercises hitherto un
dertaken at the behest of the Railway Board can at best be describ
ed as half-h88l'ted attempts. Whatever be the hi!ltorica'l or other 
reasuns why certain powers have not been given to General Mana
gers or why certain restrictions have been imposed on the exercise of 
iiuch powers, the Committee feel that the time has now come when 
there should be freshness in approach to the question of decentralisa
tiol1. 

1.f..1i. The Committee need hardly stress that while on the one haftd 
they are fer delegation of powers to Zonal Railways and in tum to 
the- Divisional Superintendents and other offieers in the field, on the 
other. a corresponding duty and responsibility devolves on all the 
echelons of service and functionarie!l to see that these powers are 
utilised in public interest to speed up operations and render !4atis
faction to the public and the employees. 

1.46. The Committee are distressed to note ill this connedion that 
as many as 33,000 representations on various day-to-day matters of 
railway administration an' received annually by the Railway Board 
from the Railway users and as many as 50,000 from the Railway 
personnel. This is an indi('ation of the fart that rail users and thl' 
employees are not ab1c to re('eive prompt attention to their rcpre
Ijentanons at tbe field level and. therefore, they approach the Central 
authority either themselves or tbroU&'h the elected representatives. 
The Committee feel that if the Zonal Railways have adequate powers 
as is repeatedly claimed. ~md are also manned hy offi('ers of proveR 
calibre aud leadership. ther(' is no f('ason why it should not have 
been pOlJsible to attend promptly to these representations and ren.cter 
satisfaetion. Tit(' CommiUec considl'r that it is in the interest of th" 
ape"" body for Railways itself to enSUfl' that the Zonal Railwa:\'s and 
their lower field units. partie.larly the divisional Superintendt'nts 
exerci!le their delegated powers fully in the interest of meeting tlll' 
situation on-tM-spot and l'eSol~ing any diflieulties of the public and 
t'mployees which may arise. 



1.47. ConsideriD& the abnormally large number of representations 
ibat continue to be received by the ltailway Board resultmg in dtlu
hon of authority at lower levels, the Committee cunsidl'r that the 
real!lODS why despite successive attempts at greater delegation oi 
powers to the Zemel Railways, there has been no improvement in 
ihe situation needs a more detailed probe by an independent body 
of experts in the managerial field. The Committ('e, therefore, rt;
t:ummend that the entire matter of dele&,ation of powers to General 
Managers, the exercise of such delegated powers etc., may be re
mitted to a small team of experts in management and finance, not 
t:4Nlnected with the U.ailways, for an in-depth study. The team may 
be asked to submit its Report within six months. The Cotnmittee 
would like to be apprised of the findings of tbe team land action 
taken thereon at the earliest. 

1.48. It bas been stated by the Ministr~' of Railways that thooch 
the Railway Board do not generally intervene and give diredions 
on items which are well within the power of {.eneral Managers, 
in cases whic:h are brought to the notice of the Minister of 'Railways 
or the Railway Board by MPs and MLAs etc., and when after exami
nation, it is found necessary and expedient to issue certain dir~
tions to the Railways, the S2Il1.C is done even though the General 
Managers are fully empowered to take decisions on-the 
concerned issues. The Committee have no doubt in their mind that 
Members m Parliament, in the midst or their multifarious activities. 
would indeed like to confine themselves to major questions of gov
ernmental policy. How~vcr, when individual grievances which are 
not redressed promptly, are brought to their notice, it would only 
be natural for them to seek redressal of such griev"nces through 
the Minister or the Railway Board. That larg(> number of individual 
grievances do exist on the Railways is ev~denced by the fact that 
daring 1977 alont', as many as 79,613 petitions/representations from 
non-gazetted Railway personnel were received. by the Railway Board. 
31,438 by the Zonal Headquarters and 77,525 by the Divisional Head
quarters. The Committee, therefore, consider that die real solution 
to this problem lies in -setting up an adequate and impartial "grie
vances machinery that would enspil"e confidenee among the staff 
and attend to their grievances speedily and impartially. 'nle Com
mittee propose to deal with this question in detail In their Report on 
personnel Policy and Adminisb·ation. 

1.41. As already observed, the Railway Board received on an aver
ate 30,000 representations in a year from rail users 011 various .... t. 
tel's 1"II1atiDg to meh .. short R1PpIy of -..pall, delay of w ..... 



in transit, claims .or compensation, deJay in transit of goolb, refuwl 
of fares, wharfage, demurrage, Ron-receipt of e~ipm,ets and 80 

on which again is a pointer to the fact that dtere his Dot been 
IltODllpt and satisilactory d.sali of 'their rriev...,. at the field 
level. This again caUs for setting up .of an effective machinery to 
deal with such grievances. 

1.50. The Committee {eel that there should be a Standing Com· 
mittee c.onsisting of the divisional officers dealing' with traffic. com
mercial matters. accounts etc., to deal with the c6mplaints of the 
users. This Standing Committee may visit leading industral centres 
and stati.ons which provide the bulk .of rail traffic so that they c6uld 
listen to their difficulties as a team, resolve the issues and render 
full satisfaction. The days for the visit. time, venue etc., may be 
notified in advance. They should meet at specified intervals (atleast 
once a month) so that all concerned know in advance the date, time 
and place where they ('ould place their difficulties before them and 
receive redress. 

1.51. The Committee would also stress that the performance of 
the officers charged with the resp.onsihility .of reso1ving the grie
vances of railway users sh6uld b(~ strictly watched at the level of 
the Divisional Superintendent etc .. so as to take timely c6rrective 
tneasur('~'1 where necessary to see that the .objectives underlying the 
t'stahlishment of this machinery an' fulfilled in letter and spirit. 

1.52. The Committee also suggest that the performal1('l' of the 
oflicers in attending to the complaints of railways users should he 
sl1t"cifil'al1y menti6ned in their emfidential reports so as to make 
thl'm (ully C6nsci6us .of their responsibility to render satisfaction in 

this behalf. 

1.5:1. The Committee tUllsider that it is the duty of the General 
Manager as the Head .of the Zonal Itailway to develop management 
tt.("hniques and procedures so as to enhanc~ efficiency of operations 
hy rationalisation and effect savings by cutting out waste and ia 
genf~rat, make the entire organisati6n cost-conSCi6US and time-con
scious .and suffused with dedication to public service. 

1.54. A logil'al coroHary of tht' application of management coa
eept at the Zonal level would he to extend i1 to the Divisi6nal level, 
as a Division is a viable and sizeable administrative unit. The Com
mittee would like the Railways t6 (,6nsider the feasibility of directinl 
each Zonal Railway to designate one Division as a model employer 



24 

and of efliciency in service and management so that its example 
could be emulated Ity others and results evaluated at rClUlar intervals. 
What is required is a dynamic spirit of innovatiun and dedication 
which would win back for the Railways the traffic for which they 
have ample ('apacity and which would help (hem to make this pre
mier undertaking once more financially sound and a by-word of 
reliability and eflicicncy. 



CHAPTER II 

ORGANISATION OF ZONAL RAILWAYS 

The Indian Railways comprise the following Zonal Railways: 

:\ .. ".~ or Railwa\' 

I. Central Railway 

2. Eastel"Jl Railway 

3. N"rth~1'Il Railway 

4. North Ea~l~rn Railway 

~. Nf)l'th .. "~t Fronti",. Railway 

6.·Soutl .. ~m Railway 

7. South Central Railway 

II. South Eaatern Railway 

9. Western Railway 

I kad '111arl~r. 

Bombay 

New Th'lhi: 

Corakhpur 

,and" 
Mack •• 

Calcutta 

Bombay. • 

2.1. Each Zona) Railway is headed by a General Manager in the 
Icale of pay Rs. 3000-3500/-. The , General' Managers are responsi
ble for the implementation of the policies laid down by the Railway 
Board and for efficient and econ0'!lica~ running of the railways. 
They are also responsible for all acts of omission and commission in 
the exercise of powers delegated to them in respect of financial and 
other matters. They are to maintain good public relations and close 
contacts with the State Governments, whos~ assistan~e is so vital in 
the maintenance of law and order on the Railways and for variou5' 
other matters of mutl.la.l concern. 

2.2. The General Manager is assisted at the Headquarters office 
by a Senior Deputy General Manager (who is also the Chief Vigi
lance Officer on the Railway) (Rs. 2500-2700)-and Heads of De-
partments in the following Departments in scale &s. 2250-2500/ 
2500--2750/ -: 

1. Personnel 

2. Civil Engineering 

3. Operating 



4. Commen:ial 

5. Mechanical 

6. Electrical . 

'i. Signal and Telecommunication 

8. Stores 

9. Medical 

10. Accounts. 

There is also a Security Department headed by a Chief Security 
Officer who is usually an Indian Police Service Officer on Deputa
tion. 

~.3. The Zonal Railways have been divided into Divisions with 
varying numbers, according to geographic .and traffic conditipns 
obtaining in the respective areas. At present, there are 5'3 Divisions 
distributed as under: 

J. Uc:nlral R:I\lway 

2. East~rn Railway 

3. Northern Railway • 

+. North EaSlel'll Railway 

'j. N'orth~a.l Frontier Railway 

G. Southt'J'U "ailwa) 

7. South C~nlral Railway 

8. South Easlem Railway 

q. Wcst("rrI Railway 

6 Divjaionl 

i Divi9i081. 

5 ilivisions. 

4 Division. (inc\udin~ a purely 
tranaportation DivISion at Tin
sukia.). 

:. l)ivi.sion~. 

~ Oivi.;"",. 

B Division •. 

Each Division is headed by a Divisional Superintendent (Rs. 1800-
2250) who is responsible for the working of his Division. In certain 
important Divisi0ns, the Divisonal Superintendent is a:>sisted by a 
Junior Administrat.ive grade officer in certuin Departments. In 
others, thE'r(' are Sf'nior Scale officer'S providt:d in the different De
partments in the Divisions. 

2.4. Referring to thf' position in Britain, France and U.S.S.R etc. 
when the National Railways are organised as regional economic 
units with an apex body at the centres for financial control and co
ordination, the Railway Convention Committee (1973) enquired. 



whether the. pre&ent organisation of Indian Railways into nine Zonal 
Units controlled by a central authority. viz .. the Railway Board was 
patterned on sound lines and whether the Zonal Railways were 
homogenous and compact units from the point of view of operational 
and administrative requirements. They also desired to know 
whether it was possible to make each of the Zonal Railway~ al'l 
economically viable unit. 

2.5. In a written note submitted to that Committee. the Ministry 
of Railways stated that in their view the present organisation of 
Indian Railways into zonal units controlled by a central authority. 
namely, the Railway Board. is patterned on sound lines. The Rail
way Board constitu,tes an apex body of practical administrators 
with wide and varied experience in the realm of Railway operations 
entrusted with full authority to manage the Railway system in the 
country. The Railway Board performs the coordination functions 
and ensures planned development of the Railways system as & whole 
in accordance with the actual needs of the variolls regions" and 
States. The Zonal Railways are vested with the widest posmble 
powers in the day-to-day administration within their OWn spheres. 
The General Managers have well-defined spheres of responsibilitiE'S, 
as also ,a set of delegated powers. While the Railw:1y Board HS-

sumes full responsibility for the executive functioning of all the 
Zonal Railways and Production Units. there are General Mana~ers 
who directly administer th(' Zonal Railway!!; and Production Units. 

~.6. The Ministry of Railways havk further stated that zones :'lre 
fnrmpd on the basis of operational and administrative requirements. 
The ('xi~ting Zonal Railways are homogenous and compact units 
from that point of view. However, in a forward looking organisa
tion 1 :ke the Railways, thp question of restructuring the Railway 
Zones remains under constant review or' the ,Railway Board and 
whenever administrative requirements so warrant and the workload 
justifies, necessary changes are made in the existing jurisdictions of 
the Zonal Railways. It was in this context that (1) the erstwhile 
Eastern and North Eastern Railways were bifurcated in 1955 and 
1958 respectively into thf' present Eastern and South Eastern Rail
ways and North Eastern and Northeast Frontier Railways and (2) 
the ITstwhile C~ntral <lnd SO'C1thern Railways were reorganised in 
1966 to form the present Central, Southern and South Central Rail
wavs. 

2.7. The Ministry have further stated that although it is the Rail
way Board's endeavour to ensure that the Zonal Railways should 
be economically viable units to the extent possible, it is not always 
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feasible to work up to this ideal. Some of the Zonal Railways have, 
in fact, been neated to meet purely administrative requirements. 
The most obvious example is that of Northeast Frontier Railway. 
This Railway is strategically important and, perhaps, cannot become 
(>conomlcally viable in the ,foreseeable future. This fact has also 
been recognised by the Railway Convention Committee, who hRve 
exempted the capital input on this Railway from annual dividend 
payments to general revenues. Again, there are Zonal Railways 
which serve industrially backward areas, for example, North Eas
tern Railway, which is predominantly a passenger carrying Railway, 
and since passenger traffle is not, on the whole, a profitable one, 
this Railway also cannot become an economically viable unit for 
some years to come, unless the region covered by it becomes indus
trially advanc~d or the passenger fares are revised so as to en!;ure 
sizable profits. 

2.8. Referring to a suggestion that the Zonal Railways should be 
small and compact in size and as far as possible there should be one 
or more separate zones for each State. the Committee enquired 
whether the Ministry of Railways agreed with the above view and 
whether they had experienced any difficulties in efficiently running 
the services in view of the vast areas covered by each zone or in 
bringing about coordination among the various 'States within the 
jurisdiction of each Zone. 

2.9. In a written note furnIshed to the Committee. the MiniRtIy 
of Railways have stated that they do not wholly agree with the 
view that the Zonal Railways should be sman and compact in ~ize 
and as far as possible there should be a separate zone for e<lch 
State. The terrftorial jurisdictions of a Railway Zone depend 1lpon 
workload, pattern of traffic and operational and administrativp re-' 
quirements. The Zones, therefore. invariably vary in size. How
ever, the objective is to have compact and cohesive zones to thl~ ex
tent possible. The Railwa~' Zones are not created on the ba.,ls· of 
regional and linguistic considerations i\l1d, therefore, their evolution 
has not.hing to do with the boundaries of a particular State. Not 
to speak of Railway Zones, it is not possible to make the territorial 
boundaries of even a Railway Division-several of which go to make 
a Railway ZonE"-Coterminus with the jurisdictional limits of a State. 
The restruct.uring of t.he Railway Zones. however, remains llT1dC'r 

constant review with the Railway Board and more "'.ones, if ne<'es
sary, can be created as and when the concentration and distribution 
of traffic patterns change with traffic growth and the corresponding 
worklosct of the Railway network. 



2.10. The Mini~try of Railwa~'9 have further stated that no diffi
culty is being ex~.ri.enc('d in ntnning the Railway senices efficiffitly 
O.J1 the hasis of the nine zones. Wherever necessary. close liaison is 
maintained with the vilr;olls State authorities in order to bring about 
proper coordination with them and io caier to their special needs. if 
any. To illustn!te-, art'a officers are h,<:adquartered in the important 
towns of the follo,winq States in orner to maintain VeLy close liaison 
with them:-

1. Andhra Pradesh 

2. Asosam 

3. Bihar 

4. Gujarat 

5. Ka!'nlltaka 

6. Madhya Pradesh 

7. Tamil Nadu 

8. Uttar Pradesh 

9. West Bengal 

10. Orissa. 

The Ministry have also stated that whenever any suggestion i ... 
received from any of 1'll' State Governments for bringing about 
closer liaison. the suggestions are given due ('onsideration by tht' 
Railway Board. 

2.11. It was stated during evidence (November 1975) that by 
196.1 or so, the divisionalisation of the Railways was completed. 
There is a mul1i-functional Manager in the field who looks to the 
problems of ,Ill' Railways in the field itself. The regional system 
was earlier tried but was not a success and they had ultimately to 
fall back on the divisional pattern with a multifunctional Manager 
who cantrallI'd the departments. 

2.12. The Chairman, Railway Board was of the view that in 
future the s,'ope for creating more and more zonal railways could 
be far less either territorially or or.~anisationally. "We can only 
visualise more divisions having more and more power" and more 
and more of fWlctions so that our territorial divisions mav bp able 
to deal with matters better at thpir level rather thl'tn at 'thp z(»1aJ 
headquarters level". 



ao 
2.13. In reply to a question whether there was any pressure on 

the Railway Board or on the Ministry for further territori~l divi
sions, the Chairman, Railway Board stated (November, 1975);-

"If you mean by that pressure is confined t.o the States, I 
would say that sort of pressure comes up from timp to 
time. There are divisions which cover two or three States. 
Some Railways cover four or five States. The thi~g i& 
that traffic-wise and operation-wise, a division has to be 
compact. You cannot create a division simply because 
you want to have it. The point is operationally it Le
comes very difficult for interchangeability between the 
divisions unless the facilities are provided for the same. 
If you provide the facilities for interchangeability bet
ween the divisions. by creating Divisions limited to State 
boundaries only then you are putting in a high invl'!!>t
ment. There will be delay in traffic at each interchange 
point in which ('ase operation itself may become I1lmo<.,t 
impracticable. In fact today with the progress in diese
lisation and electrification, the tendency is to have a. much 
longer territorial jurisdiction than we had ever hdnre. 
The point of view actually is that some of the functions 
which are concerned with traffic would, in course of tmle, 
be undertaken in bigger and bigger manner in thE' D;vi
sions. We may pass them on to the Divisions. Tl1ere 
are many Divisions which it would be operationally im
possible to sub-rliddc." 

2.14. The Chairman. Railway Board further stated that it would 
require investmf'nt of anythinr( between Rs. il to 4 crores plus a recur
ring cost of Rs. 5 lakhs 'for creating a Division . 

. Lora~ion of H padquarte1"s of Zonal Rail.ways and Divisions. 

2.15. A statement showing th(' names of the Zonal Railways with 
their Divisicmal Headquarters and t.he Stcl:es s(>rv(?d by each Zonel 
Division is given in Appendix V. 

2.16. It will be S~'('n that Bombay is the H('adquarters of two 
Railways. namely, Central and Western Railways. 

The r)OsLion regarding location of more than one Divisional Head
quarters in one city is as follows:-

I. BOll\bay (Maharashlra) I. Bomuay Divi.ionjC. 1{"i1way 

2. Bombay DiviliDn/W. Railway 
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2. Calcutta (W~t .8eDpl)1 . 

3. Lucknow (U.P.) 

4. NAfPur (Maharaiblra) 

5. SCClindcrabad (A.P.) 

I. Howrah Diviaion/E. Railway. 

2. SeaJdahDivilion/E. R.,1way. 

I. Lucknow Divilion/N. Railway. 

2. Ludmow Divwon/N.E. Railway. 

I. Nagpur Division/C. Railway. 

2. Nagpur Division/S.E. Railway. 

I. Secunderabad (BG)/S.C. Rly. 

2. Hydera'bt.d (MG)/S.C. Railway. 

2.17. The Ministry of Railways. explaining the background for 
such l()(:ation, have stated (October ]978) tl1a' the location of the 
headqu<,.rters of the zones and their dlvisions is done primarily on 
conside:ations of 'admi~,rative and operational nequirements as 
well of running the Railwm" efliciently and l'conC):nically, keeping 
in view the quality of service rendered by them to the railway 
users, trading community, industry, etc. The workload obtain
able on each zonal railwfiy as well as its divisions keeps on in
creasing from year to year with the requiremE>n't of rai.l movement 
pari pa.< ~u with the development of the national economy frQl'll plan 
to plan. A co~tant watch is kept at all levels on t.he workload Rnd 
efficiE':1cY' of 'the zona1 railways as well as divisions. Whenf'ver the 
strain or the workload is lelt resulting into deteriQrating effiCiency, 
eff()rts are made to reduce the wqrkload on these organisations by 
suitable adjustnwnts in their jurisdictions and if necessar~. by creat
;ng additional divisions and zones. For example. it was, as a result 
of this (~xerclse that NQrth-Eastern Railway, which came into exist
ence in 1952 was bifurcatpdinto Nortl1 Eastern and Nor.heast Fron
tier Railways· with effect from 15-1-1958. Similarly, the organisa
tional s·~t-up of these Railways simultrrneously underwent change 
from the Regional system to the Distri('t System and then to the 
present set-up of Divisional System from 1-5-19169. 

The factOirs men'lioned aoove are the hasic criteria for location of 
the headquarters of a zone or a diviffion at a particular place. Be
cause of the paramoWlt need of operational ;md administrative effi
ciency and the georaphioal location of track, the boundaries of the 
zones/divisions have to traverse different Statt~::) at various points. 
As such, it is not possible to keep the jurisdiction of the zone or its 
divisions within the boundaries of one State only. Similarly, th~ 
operational requirements of running the Railways are such that the 
State boundaries cannot be co-terminus with the divisional/zonal 
ilimi-ts withoUll detriment to' the quality df service ultimately render
ed to the Railway users. 
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The reasons for locating the headquarters of more than one zone/ 
division at one city are mainly the operational and adminis'Lrative 
conveniences combined with the historical background in which the 
various zonal railways came into existence after Independt:!nce. Prior 
to 'the major regrouping of the zonal railways in 1951-52, there were 
a number of company owned railways like G.I.P. Rly., E.I.R., B.N,R., 
M. & S. M. and B. B. & C. 1. Railway. The G.I.P. Rly, as well as the 
B.B. & C.I. Rly both had their headquarter!, at Bomabay. Similarly, 
E. I. Hailway and B.N. Railway both had their headquarters at 
CalcutJta After regrouping of the Railways in 1951-52. the G.1.P. 
and BB. & C.I. Railways which were the principal constituents of 
the Central and Western Railways respl'ctively retained their head
quarters aIt Bombay. Similarly. Calcutta become the headquarters 
of Eastern Railway whose principal constituent Was East Indian 
Railway. So also South Eastern Ra~lway, comprising principally the 
old Bengal Nagpur Railway which came into existence from ]-8-1955 
retained its headquarters at Calcutta. 

In respect 0,£ the Divisions, it is stated that there are only 5 cities 
where Headquarters of more than one division are located. Out of 
these, Secunderabad is the only exception where a· second division 
has been formed recently. All other cities had the Headquarters of 
their respective division, even prio)' to the regrouping/reorganisa
tion. The location of the f(.'CeIltly formed Hyderabad (MG) had to 
be kept at Secunderabad purely on the opera.tional and administra
tive grounds since, even prior to the formation of this division, the 
MG & BG portion were being administered as separate units con
trolled from a common Headquarter. The added advantage was 
the availability of the entire requirement of office building obviat
lng thereby t.he ddditional p.xpt'nditru.re therefor coupled with the 
lea.<tt disturbance to the staff'. 

2.18. Explaining the rationale for changes in the juri~diction of 
certain Divi!>ions and setting up of new Divisions during the last 
three years, the Ministry of Railways have stated (October. 1978):--

I.-Formation of Mughal .. ~arai Di1.'i.~ion 

The necessity for additional divisions on Easter'n Hailwav wa~ 
felt beclluse of the very heavy workl<><'ld on Danapt;r anri 
Howrah Divis.ions of Eastern Rallway along with the 
deterioraing efficiency in these divisions. Mughalsarai be-
ing tlu> biggest marshlll1in~ yard and h;win.g modern com
municCltion facilities was chosen to form the hp'Hi(Hwrters 
of 'this division. To make t\lP division viable :'"Jup,hal
sarai-Manpur-Son Nagar-Garharwa Road se('tion~ 
which funned part of Dan apu r Division. Barwadih-
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Chopan, Billi-Singrauli and Meralgram-Bhavna'~hpur sec-
tions of Dhanbad Division and Chopan----Chunar section of 
AUahabad Division of Northern Railway were attached to 
Mugh.alsarai Division. This also necessitated slight chan
ges in the Howrah and AdT3 Divisions of Eastern and 
South Eastern Railways a portion each of which was trans
ferred to the Danapur and Dhanbad Divisions respectively 
of Eastern Railway. 

Il-Tran.~Jer oJ Silolapm Dil'ision from South Central R.ailway to 
Central Railway 

Since the formation of South Central Railway, there was wide
spread resentment amQllg the staff as well as among the 
railway users over 'the transfer of Sholapur Division from 
Central Railway to the South Central Railway. This re
sulted in occasional disruption of train services in the area 
affecting badly the efficiency of the Railway. On many 
occasions. the demand 'for transfer of the Sholapur Divi
siQIl hack to Central Railway was voiced in Parliament. 
followed by a continuous flow of representations demand
ing, inter alia. retransfer of Sholapur Division to Central 
Railway. The necessit.y had been felt a number of times 
but in view of the political considerations, the decision had 
to be deferred However. with the formation of the new 
Governmen't. the proposal to transfer back the Sho}apur 
Division to Central Railway was reviewed afresh and it 
was felt that in the overall interest of efficient working 
of the Railway and to Sllitisfy the long outstanding demand 
of the s.taff as well as railway users, it will definiteh- he 
beneficial for the railways i'f the ShoJ.apur Division is tran
sferred back to the Central Railway. Therefore, 'the df'-
cision to transfer back the Sholapur Division to Central 
Railway was taken. l'his deci!':ion required some other 
chang!es for balancing the workload of the Railways. and 
as such Gurllakal Division was transferred from Southern 
Railway to South Central Railway. Similarly. n'nmd
Manmad section of the Bhusawal Division was also trans
ferred to the Sholapur Division. As a part of the S<lmt' 
exercise. Arakkon,lm-Renigunta section was transterrt"ri 
from GuntakaJ Divi!-tion to the Madras Division of Southern 
Railway . . 

I1I--·-F01·matioll of Hyderabad (MG) Di1,ision 

The Hyderabad Division origi'nally fonned a part of the erst
while undivided Sieconderabad Division of the ~th Cen-



'tral Railway. The workload of the divisiOill was unmana
geably heavy and operating efficiency was not being main
tained on account Of very heavy kilometrage and spread 
of the track of both gauges over large areas. As such, re
lief as given to the Division by separating out the portions 
of the two gau~s and making them into separate divi
sions. 

IV -Formation of Sonplll' Division, 

The North Eastern Railway has a very large number of branch 
lines of 'thp metre googe. Ever since the fonnatioo of 
Samastipur Division. the workload was increasing with
out comparable improvement in its efficiency. In addi
tion, the staff as well ~ the public of the area had been 
feeling disconterllt·d and attributed the short-coming of 
the Railway to the location o,f the divisional headquarters 
at a far flung place. Moreover, the workload of the divi
sionis likely to increase in the near fttture with the deve
lopment of the area and it was considering that without 
the bifurcation of the SamaStipur Divif'ion into two Divi
skms. viz .. &'1Tn.'\.,>tipur and Sonpur, it would be difficult to 
cater to the oeveJopment needs of the area. As such, it 
was decidecl10 ca.rve out a separ;atp ~ G. Division (Sonpur) 
<}lIt of the' s'amastipur Division. (With so,me B.G. conver
sions Qlrcacl:.' i1~ nrogress which will form part,of Sonpur 
Division is ultimately intended to be a purely B.C. Divi
sion) . 

V (a.) --Formai ,on of Tri7,andrll1'11. Division 

The fOJ'mation o,f a ni'W divWon of Southern Ra11wav with 
headquarters at Trivandrum is under consideration of the 
Railway Mini~~ry in view of existing heavy workload on 
the Olavakkot ann Madurai Divisions as well as in view 
of the fast pace of development of the area resulting into 
increasing' demAnds on the Railway transpWi sYstem. 
Wilthout the additional diviSion, it will not be PQssible to 
control efficientlv the tar-Rung area of the Railway and to 
give a ~.atisf~('tory quallty of serviCe to the Railway users. 

V (h)-Reorganisation of Dil1i.sions around Delhi. 

Delhi Division of Northern Railway is 'the most heavily work
ed division at the Indian Railways. The two contiguous 
divisions, i.~. tile Allahabad;Of Northern. Railway and 
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Jhan.si of Central Railway fQliow it closely in respect of 
the. V/orkit'>ad. Against the base workload index of Luck
now Division of Nor'them Railwa~' as 100 in 1955-51;. the 
workload of Delila, Allahabad and Jhansi Divisions in 
1976-77 was 246.5, 2269 and 212.8 respectively. As a re
sult, the management and control of all the divisions is 
becoming difficult day by day resulting into dissatisfac
tion amo.ng the Railway users in regard to quality of ser
vice and the pu.nctuality of trains both long distan't as wen 
as the suburban (local) trains. In view of the near un
manageable situation. a review of the reorgani9ation of 
these three divisions is being undertaken. 

2.19. Tl1f' CommiUl'(' note!:thatthetl'rrftO'rihl jUrisdiction of a 
RaLway Z. JIll' depends upon the work-load. pattern of traffic, ope
ra~ional and admini-strative. f.equire~e,n~'l a~d .. ~~t these Zones 
were not created 011 . the basis of reg19Dal and l~j::;~jc, J:(ms~ra
tiom. The (l~j~tingnine Zones are stated 1000 '~mpgell\~us and 
cotnpacf units I..ffom that point of view. The~i~s~ry ;Jl~ Railways 
h~ve, however, added that in a forward !«loking organisation like 
the Railways, the question of re-struct1p:Uag the Reilway Zones re
mai"fls under cOlJstant review. and necesSary .~~es are made in 
their jurisdiction :as warranted on considerations ~)f work19ad and: 
administra.tive "cronvenience. , 

2.20. The Committee find that the heads-qual't~s of fore than 
one Zonal Railway are located. in Ol)e metrOpOlitan city. Th". Zonal • 
Headquarters of Central and W~ern .Rat!ways .have been lo~ted at 
Bombay, while Calcutta, is the IIeadqu~rters of. Eastern 811d South
Eastern .Railways. Opexational and administrative eonvcuiences as 
w~lI ~ the historical backgroun~ in wW.ch the. ,various HaHway 
Zones came into existence .afteJ: IndependeD~e are s.tated to be the 
factors responsible for this situation. 

While the Committee would not like to precepitate any ("hllmw~ 
in the location of the headquarters of these Railways just now or 
in the immediate future as this would entail huge expenditure and 
also cause dislol"Otion to the staff, they do feel that the satisfaction 
of regional aspirations is an important consideration and it is, there
fore, necessary that as and when re-organisation of the Zonal Rail
ways is necessitated in future, this aspect should receive due atten
tion so that the Headquarters of a Railway which traverses many 
States, are located a'i far as possible in the States which has the lar
gest kiwmetreage of Railway line falling in the jurisdiction of that 
particutar :&ODe. 



2.21. The Committee note that nine Z~nal Railways have been 
sub-dh·ided into 53 Divisions with varying areas according to opera
tional and administrative requirement, tbe Committee fuld that 
the headquarters of certain Divisions are located at places (may be 
be<"ause of historical hang over) whi(~h are far removed from the 
('entres of main commercial and industrial activities of the area wit11 
the result that pubjj(~ are put to a gTeat deal of hardship in the mat
ter oC contacting the Railwa~' authorities concerned at thc Divisional 
level. For example, the Headquarters of 1\1 Y SOl'(' Division is at 
Mysore whereas Bangalore is the centre of industrial activity. Simi
larly. the Headquarters of the Khurda Road Division of South Eas
tern Railway is at Khurda Road which is not the place of major in
dustrial and commercial activities. 

2.22. The Committec suggest that the desirability and fcasibility 
of locating the Divisional ht~adquarters at more central places keep
iu~ in view the growth of commercial and industrial activities may 
be kept in mind while reviewing the set lip in t-aeh Zonal Railway 
III the interest of better servict' to tht' users. 

2.23. The Committee observe thut therc are fivt, cities viz., Bom
bay, Calcutta. Lucknllw, NajO)lIr and Sccumlerabad in each of which 
Headquarters of two Divisions are located. Of tltest', three cities 
viz .. Bombay, Calcutta and Secunderbad happen to he the Head
quarters of as many as five Zonal Railways also. Needless to say. 
concentration of offices in the metropolitan cities whit'h art' practi
('ally bursting at their seams, must be avoided. The Committee. 
therefore, desire that the Divisional Headquarters loc.-ated in these 
c.itil"S should be !lhifted as soon as conditions permit to some other 
central location. Wlrile deciding upon the location of Headquarters 
uf Division. .. in future, it should be ensured that the Headquarte.l'~ 

of not IDore than one Division are loeatl'd at one place. 



CHAPTER IU 

ORGANISATION OF THE RAILWAY BOARD'S OFFICE 

The Ministry of Railways have stated that the Railway Board's 
establishment is organised on the basis of functional directorates. 
caeh under a Director who is responsible for 'the direct dispoSlal of 
day-to-day technical or professional work within the policy laid 
aown lJY thE' Railway Board. 

Growth in Staff strength 

3.2. The Ministry of Railways have furnished the following in
formation showing the strength of staff and officers in the Railway 
Board:-

Gazeltro 
~ 011 (0- t CI_ CIa. ... Total 

and II) III IV 

:P-'-'95' 56 3+8 ,6:t rfr; 

3'-3-'9$6 ,67 7904- 27' 1,23'..! 

3'-3-,g6, 273 1,11'2 4JZ' ',806 

3'-S-,g66 347 I,+~ 52-4 :2',275 

3'-3-'~ 329 I.+Q' 495 2,2+5 

3'-3-'974- +'4- '.547 55~ !l,5'::! 

3'-3-'975 4-2 5 1,699 57 1 2,695 

3 1-3-'976 +23 1,676 ;,65 2,66+ 

3'-3-1977 ++3 1 • .JlI6 563 11.592 
• 

~1-3-'978 46:J 1,538 914 2,56:; 

--.-.----- • --.,-
3.:~. The table given below shows the growth in the strength of 

Direetors, Addl. Directors. Jt. Directors and Deputy Directors over 
the period from 1969 to 1978:--

19H 1977 

Directon ~o 26 "4 24- 114- 24-

AddI .. Dire«on 15 18 '20 2' 21 

.1t. Directon 4!\ 83 7" 77 8. liS 

Dy. DiffC',," and equi-
vJdMlt NA NA r03 9! 110 10:\ 

_._--_. . _--.------- --- -.. ----. - - .-.-----., 
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3.4. The table given below shows the number of permanent and 
temporary officers and staff as on 31st Mw-ch, 19711: 

P",.ruancut Tempo"''''y Total 

Class I 111 136 247 

C1ass II 

Ulan III . 

105 

Jll37 

1'1 21t) 

!)Oi 1 ;,:iB 

ClaM IV . 40t 162 5f)·l 
---- --_.,"---

TOTAL J655 91tl 2565 
... ----. 

3.5. The table below gives the strength of purely secretariat staff 
Nch as Section Officers, Assit.tants, UDCs, Stenographers and LDCs 
as on 31st March, 1978:-·-

S('ctioll Offic"r, 

Stenographers (Gaz('tt .. di 

UDes 'J' 
St"nographers 

TOTAL 

Bnef Rell·sons fCYr increase i'l1. strength of officers and staff. 

3.6. The Ministry of Railways have stated that the strength of 
Railway Board set-up has been augmented from time to time con
sistent with the following responsibilities and functions of the Rail
way Board:-

(i) The Railway Board fUnctions both as a Ministry of the 
Government of India as well as the top controlling and 
coordinating administrative and executive organisation 
of the Indian Railways; 

(ii) The Railways are the largest government undertaking' 
carrying an investment of the order of Rs. 5,572aores. 

(iii) The Railways employ about 14 lakhs of regular staff 
an 3 lakhs of casual workers and carry about 90 lakhs of 
passengers 'and 6.5 lakh tonnes of goods every day: ac
cordingly, it is necessary to have a central administrative 
organisation equ';",ed with the necessary managerial and 
technical skill. 



technical skill to coordinate, guide and control the work
ing of the Railwn.ys; 

(iv) As 3. Ministry, Railway Board carries out the policies of 
Government, Coordinating with other Ministries, main
taining liaison with Planning Commission, UPSC, Cen
tral Vigilance Commission etc. It submits expert advice 
to the Minister of Railways in the formulation of poli
cies and plans for development; the Railway Board 
Members in their capacity as Secretaries to Government 
appear before important. Committees 0.£ Parliamerli:; 

(v) The Railway Board is also responsible for the imple
mentation of Railway plans as also preparation of bud
get and other estimates of receipt and expenditure; 

(vi) It makes central purchases of 9tores wherever nece~ary 
and 

(vii) Lays down ::-tandards, uniform conditions of service and 
deals with 13bour federations at the level of the Minis
try. 

3.7. The Ministry :)f HHilways have stated that the increase in 
the strength of officers and staff from time to time has mainly been 
due to the increase in the (1evelopnwntal activitic-s anri pivot,d role 
of the Railways in the suc"essive FivE' Year Plans. Besides, this, 
in the recent past some increase was necessitated in order to im
plement more eft'ectively certain important p(')licje~ of Gnvernment 
or with a view to introduce modern management tf'('hniql1f'S on the 
Railways or to cope with certain additional items of work essent.ial
ly to he performed by the organisation. The following are some 
of the factors which have led to increase in ~trength of officers and 
staff d:.lring 1he last five or six yt,ars:-

0) Creation of cell for more effective implementation of 
the orders of the GCJVcrnJiH'nt Winl reg'l!"d to reservation 
tor Scheduled Castes & Scheduled 'T'ribes. 

(ii) Strengthening oJ the Hind; Directorate 'for progressive 
implementation of Governmeni's o,meia] languages policy. 

(iii) Setting up of a cell for revising the General Accounts 
:md Engineering Codes as recomm'nned by the R"ilway 
Conv"'ntion Committee, ]971 

(iv) Setting up of 0 Staff Inspection Unit as recommended 
by the Public Accollnts Committee. 

(v) Settting up of a Legal Cell in order to haVf~ speedier advice 
on various le~al matters dealt within the Railway Board. 



(vi) Setting up of a Pay Commission Cell for implementa~ion 
of the Third Pay Commission's recommendations. 

(vii) Setting up of a Corporate Planning Cell and Operatio
nal Research CeU with a view to introduce modern 
management techniques. 

(viii) Strengthening of the Establishment Directorate for 
dealing w'ith the recommenda'tiMs of the Railway Labou.r 
Tribunal, 1969 as part of the activities for better staff re
lations. 

3.8. The Member (Staff) of Railway Board stated during evi
dence in December, 1975 that the work-load on the Railways had 
inereased considerably and the increase in work in the field was 
reflected in the coordination work also in the Railway Board. 
Moreover, as RailwayS! were intimately connected with tht, puhlic 
the references that came to the Railway Board were also increasing. 

3.9. The annual average number of references received in the 
Railway Board was in the order of 33158 from rail users and 504<KJ 
from Hanway personnf'] during 1975-76. 1'176-77 and 1977-78 fl'C'

pective1y. 

3.10. The Railway Convention Committee (1973) pointed out 
during evidence in November, 1975 that it was understandable if 
with the expansion of the activities of Railways, there was a cor
responding increase in the staff etc. at ZonallDivisional levels but 
not in the Railway Board. The then Chairman, Railway Board sta
ted that with the increased level of activity there was also increase 
in coordination and supervisory functions. It was pointed out by 
the Committee that while there was increase in the Railway activi
ties during the Second and Third Plun periorl~, the targets were not 
achieved during the Fouth Plan period and the increase in the staff 
strength was out of proportion. The Chairman, Railway Board sta
ted:-

"If you take total traffic increase. in thp pClssenger and freight, 
it is l1>::>t out rtf proportion. In t.erms of maintenance, 
coordination. supervisory functions. redeployment of re
sources between the Railways and so on, there is so much." 

"If YOII want us to re-examine. Wf' shnll ('ertainl~' do so. But 
r may submit that before any posts are created or exten
sion is given to any post. a thoroulth examination is made 
whether there is justification for that. It is examined in 
relation to whatever assffiSed work-load is there." 
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Introduction oj Modern Management Techniques. 

3.11. In a written note furnished to the Committee, the Ministry 
of Railways have stated that in order to provide concurrent and 
purposeful data on Railway operations at all strategic levels, a 
separate Statistical Directorate functions ir,. the Railwav BD.1rd's 
office headed by a Directorate who is assisted by a team ~f officers. 
At the Zonal Railway level, there is a separate Statistical Officer 
assisted by necessary complement of officers and staff. All relevant 
stati9tics are collected daily or at stated periodicities and as may be 
required from time to time and all railway operations are reviewed 
on a day-to-day basis. A detailed manual on statistical instructions 
is also in vogue on the Railways. The manual is also revised as and 
when necessary in the light of experience of changes in operating 
conditiClns, and changing requirements from time to time. 

3.12. In the compilation of statistics. computerisation to the ex~ 
tent possible has also been introduced. Apart from Railway Board, 
a computer has been ins1alled in each of the nine Zonal Railways and 
three Production Units in the latter of which. production control, 
costing and other aspects of management of production have Hlso 
been introduced through computerisation. 

Presently there are 13 IBM computers on the Indian Rai!wa:vs-
nine on zonal railways. three in Production Units and one in Rail
way Board. The computers are not being used as a labour saving 
device. but only where the mass of the data involved could not be 
prxessed manually in time and correctly. In view of the limita
tions of the hardware, the existing second generation computers 
could be used only for batch processing in certain conventional 
application areas. The Railways have not yet gone in for fully in-
tegrated information systems :>1' decision making functions. Areas 
of accounting and statistics where heavy manual work was involved 
were isolated and computerised. However, the computers are eX
tensively used (300 to 450 meter hours per month) and a number 
of reports for the informati:lil of the top management are generated 
particluarly under the C':r<>Ods and Pru;senger Accounting systt'ms. In 
the case of Inventory Control, however. a total integrated system 
ha.s been drawn up and is being implementer! in five phases. This 
system, though yet to be implemented in totality. provides f01' a 
number of exception reports. ABC Analysis reports et.c.. based on 
which action is taken at the stocking depot level or purchHsP Office 
level to maintain the inventories :ilt a satistactory level. 



The Minist.ry have also stated that scope and extent of compu
terisation in the various management areas on the Indian Railways 
is under consideration of the Government. 

3.13. One of the important aspects of railway management rela
tes to inventory control. 

The details of important steps taken to modernise the materiau. 
management procedureslmethods followed on the Indian Railways 
to face the urgent tasks are as given below:-

(i) Introduction of ABC analysis concept for control over the 
stock items ooth for those manufactured in the shops as 
well as for those purchased from trade, on the basis of 
their annual usage. 

(ii) Codif~cation of all items being held in stock on an all 
Tnditl basis using an eight digit n1Jmerical code adopting 
a ~01i-significant system keeping in view the needs for 
complete computE'risation of all the operations in Mate
rials Management. 

(iii) Application of the concept of eoonomic order quantity in 
purchasing. 

(iv) Variety reduction of the items held in stock. 

(v) Streamlining of the procedures followed for purchases I 
disposal etc. with a view to eliminate infructuous checks 
and ensure greater decentralisation fmd quick decision 
making. 

(vi) T·":n(>ditinus disposfll of sl1rplu::;. obsolete and scrap mt>te
rials and simplification of procedures thereof. 

(vii) Wider dissemination of information on modern concept 
of inventory management including value analysis 
amongst all the Offi.cers and staff (:oncerned through lec
tures, conferences training courses etc. 

(viii) Enforcing rt. .... qrder level system ()If rC('oupment and provi
sioning except for items proclIrcd through centralised 
agencies where annual system of procurement was conti
nued. 

(ix) Ad'1pthn of product valuation techniques for eX(1mining 
reasonableness of the offier. 

(x) Mechanisation!computerisation of stores accounting and 
inventory control functions on a predetermined phased 
basis starting with inventory acc{)unting and gradually 
extending the same to other fields. 



Out o'f 'the 'items of s'tores which were hitherto procured through 
tire a~ncy of OOS&n the items exclusively used by Railways have 
be'en tllkel'l over for procurement w.e.t 1-4-1975. The bulk of 
'the'S~ llu'tchases are decentralised and purchased by Railways I Units 
'th~m~lV"eS. 'However, a few otthe items, where the sources at. 
supply ate litnUed 'and where it is felt that bulking and centralised 
'Procurel~nt restiltedin econ:>rfly, the purchases are centralised in 
Board's Office and on selected llailways as in the case of spherical 
roller beatjngsleIectric & diesel loco aparee etc. 

All "tbe tib()ve steps have enabled the Railways to -expedite pur
'c'Mla J~U:Cihg the 1ead time and making available the stores in 
'time. 

ttl addltii~ 'b) ~ ab<We ~~ Ihve!I'ltO't1 COhtrM ·Cens we~ es
'tabU.htl OIl hCh 'of the ~&l ·Rai1~ays in Hn~ a'l'l.'d th~ ~te 
"d~ftd With the ta'S'k t)! ~lt!ilnh\g pt'ocedu~ andpr~~t1~es to1-
~"'ed f« ~'ft'g ~ve In'tl'erttoty Managl!rt1ent 1U'l:c1 lhtroduCi! 
wth CMutes "as may be cotlstdet'ed het'~at:Y'to~ mcreas1n:g 'th~ 
aVlilabillty of s~res n'q\ll.r'edin time ant:l Jreepiftg it'l.~totit!s It 
~ttM~ l~. 

Ferfonnafllle ~,np 

'3.14. The Raltway Ct>nveiltion Committee (1911), in their Report 
'On Ac'C"oUht'ing matters, had fecotnmended. among other things thM 
a"hSk ~ may 'be ~t up with a view to going into the question,. 
<of preparation 01 a scheme of performance budgeting by the llail
ways as an integrated part of the Demands for Grarits. .A 'IW: 
'Force was -accordingly constituted by the Government in July, 1973 
~ tetn'lf:1 bf r~rehce, inter alid. ihcluded the roll'Owing:-

(i) The manner in which the Railway Budget should be ~ 
pared so as to present in a simple and lucid way meaniag
"fill data for co-relating costs to resulta. 

(H) For the p1l.1'p<Me tnM,'tlt:'Ih'M Ih ti), 'the Il'l&rtn'cl' in which 
the per~aht~ batlget ~an be introduced as an integt'a.
ted part of tbe Demands fM G~nts and the feasibility of 
1tsiJ1tt06.Uctioh I\c~t'<:Ung to time bound programme, 

(iii) The need to evolve II fully devel~~ system ef tesponsii. 
bility accounting, as emphesised by the World. Bank Teena 
in January, uno and with this end in vil!W, to reorient 
accounting classification 80 tie t~ bring in event'4al breltu. 
down oleos" after eJi.mi.naijng aU Wperilu.oui clalsiftet;. 
tions, .which are now out of date or irrelevant. 

:3631 LS-4t 



(iv' How best to set up an effective system of" managemenit 
accounting with a view to defining clearly. managemenSZ 
objectives and strategies and plans to achieve these ob
jectives, and to evolving norms to monitor performance· 
against objectives so set; as a tool of management con
trol, the system should be so devised a9 to provide concur
rent and purposeful data at all strategic le"lels to help 
reach appropriate decisions. 

(v) The present system of internal audit obtaimng on each 
Railway under the Financial Advisor and Chief Accounts; 
Officer and to suggest avenues of improvements therei.n. 

Based ,on the report submitted by the Task Force, the Ministry 
()f Railways have, in consultation with the ComptrQller and Auditor 
e~mera1 of India, evolved proposals for re.stru~turing of DemancJs.. 
jor-Grants for Railways. The proposals formulated by the Railway 
Board on the basis of the Report of the Task Force- were placed ~. 
fore the Estimates Commit~ee who have approved of the same and 
aave presented a. Report to the Parliament. The proposals for
mulated on the basis of the Task Force envisaged a more'sophistica
ted system of performance budgeting and a management reporting 
~ystem. This, however, involves a very detailed' coordinatiOn at 
all levels and introduction of the same right from the grass root 
levels h~s necessarily to be undertaken in a phased manner after· 
the revised classification has been introduced and the positi.on· stabi
Jiees. 

E:O&t Control 

Another important area of application df modern management 
techniques is to evoJve a system of cost control of goods and coach-· 
jng operations on the Railways. The Railways have developed a 
reliable system of determining the goods unit cost~ and the metho
dology for determining coaching unit costs has alSo been finalised. 
The l.'Ost 1l.nalysis Qf coaching service which was initially attempted', 
based on the actual expenses for the year 1971·72, has revea.led 
certain obvious inconsIstencies and therefore cost study, based on' 
another set of field surveys, was undertaken. However, as the year 
1974-75 was not a typical year to establish the revised cost methodo
logy and as the year 1975-76 saw significance changes in the patern of" 
passenger services, consequent on the introductiOn of' 15U high speed' 
trains with higher seating capacity, it has become necessary to under
take a new series of field survey so as to determine coaching unit 
costs fur the year 1975-76 and 1976-77 on realistic- basis 'ft)r manage
rial use, 



Apart from this, the Railways have an 0 & M Organisation func-
1ionmg in the Railway Board. Modern management techniques. 
like work study, operational research, critical path method, project 
evaluation and re-scheduling techniques, staff inspection unit tech .. -
oI'liques etc. are also extensively used on the Railways. At the Rail-
way Board's level, there exists, headed by a Director, a separa~ 
Directorate called the Efficiency Bureau which also includes a Staff
Inspection Unit. There is alsQ an Operational Research Cell. Each. 
Railway has got a Work Study Organisation. Staff Inspection units. 
have also been set up on two (viz., Northern and Southern) Rail
ways. On some Divisions, Work Study 'teams have also been conlr
tituted. 

3.16. Introduction of modern maIUigement techniques on the Rail
ways is a continuous process. Officers at all levels are also deputed' 
to training courses, ~n'linars etc. organised by leading institl1tions' 
'Outside the Rl/ilways so as to expose the officers to new concepts i", 
modern management. Railway Training Institutions like Staff' Col
lege, Vadodara, Indian Railway Institute of Advanced Track Tech
nol~, Pune, etc., also run special courses on the application of 
modern management techniques to Railway's problems. 

Review Of staff strength and the Machinery therefor. 

3.17. The Ministry of Railways have stated that more 'than 1 !3rd 
of the strength 01 officers and staff of the Railway Board's Office is 
sanctioned on temporary basis. In pratke, posts are created initial
lyon a temporary basis based on the justification obtaining at the' 
relevant time on account of new functions which have to be attend-· 
ed to or additio,nal work-load devolving on the existing officers and! 
staff. The concurrence of the internal finanCial unit under the· 
Financial Commissioner of the Railways is obtained before any new 
post is created. Generally, the initial creation of posts is for a period' 
of one year. Subsequently, before the expiry of the 93.nction, the 
need for the posts jr again examined in detail in association with, 
the finance unit. Subsequen'dy, also year after year, such examina
tion is conducted, so that, if at any point of time, the need for t.h.e 
temporary posts no longer exists they could be abolished. At the-
\ime of each review, the perfonnanre of. the units is evaluated in 
<;letaH with reference to the objectives for which they were initially 
sanctioned. Therefore, in respect of 113rd of the strength of the
Railway Board's office, an annual review ic; conducted. If the posts: 
continue to exist for a sufficiently long time and it is found that the
work for which they were needed js of a permanent character, them 
they are made permaaeat with the approval • of the competent 
anthortiy. 



~.18. Apart from the annual review mentioned above, in respedt 
of all the posts, special reviews are also cooducted from time to 
time Since 1961, the staff strength of the various Directorates has 
been reviewed twice, first in 1967 and again in 1971. 'nlese revi~ 
covered both the temporary and permanent posts. As a result of 
1he review made in 1967, }3 posts of Section Oft'icers, 3 posts of Assi. 
1ants, one ~t each o.t LDC and Steno typist and 4 posts in other 
c:ategories were given up. The review of strength of various Direc-
torates in 1971 was conducted by a Job Evaluation Team under the 
Chairmanship of the Deputy Minister of RaiJways assisted by three 
.J"oint Directors. As a result of the recommendations of this Team. 
14 gazetted and 63 non-gazetted posts were given up. 

3 19. The Railway Convention Committee (1973) enquired during 
~vidence in December, 1975 whether the performance of eacl1 and 
-every Directorate was consi:dered and examined to 8!ICertain 
whether it was commensurate with the expendimre involved. The 
Chairman, Railway Board stated in reply that the Railway Net work 
had expanded considerably over the years. Compared to 1950, the 
'freight traffic had doubled and 'the passenger traffic had gone up by 
:about 90 per cent. The then Chairman, Railway Board further 
·.stated "it is in this context that the increased work-load. has to be 
~onsidered. The size (jf the Directorates has been determined on 
"that basis. Before any inclease is made, the w(}fk-load is eramined". 

3 20. The Railway Convention Committee (1973), referred to an 
observation I)f the Study Team of the Administrative Refonns Com
mission that there was a strong case for abolishing some of the 
Directorate~ :md transferring the work left over to other Direc
torates and thnt there was scope for reducing the streng.:h of the staft 
in many of the remaining ones. The Committee alSIO pointed out 
that 1he st.rength of almost all the Directorates had gone up since 
31st March, 1969 and enquired about the precise follow-up action 
initiated by the Railway Board to implement the ARC Study Team's 
-recommendations. The then Member, Staff stated during evidence 
that after the report Cflme, they had done a job analysis and some 
reduction- (14-0fficcrs and 63 staff) wac; done. He stated further 
~at subsequent to that, some additional work-load was given like 
implementation of the recommendations of the Pay CQIl1mission etc. 
and therefore, the position was that they were unable to effect any 
reduction in accordance with the recommendations of the Study 
"Team of the ARC. 

3.21. The Committee then enquired Itbotrt the machlnerv available 
'in the Railway Board to periodically l'ev1ews review the 9taff 
'Strength and the results of such. In reply, the then Menibet-
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(Staff), Railway Board stated during evidence (Decetnberi 
1975) that they had an Organisation and Methods Section and a Scaff 
Inspection Unit for checking the work in the variollS sections and 
to see what improvements could be done and in what way work
J.oad could be reduced or reductio.n in. s~aff C(Juld be effected. He alaQ. 
stated that they would again review the position and whateover 
reduction was possible would be done. 

3.22. In their latest note submitted to the Comrnittee, (April. 
1978) the Ministry of Railways have stated that the review of'strength 
of OtflCers and staff of 'the Railway Board's office is a continuous 
process. This is carried out by the Staff Inspection Unit (Sl't up. 
in 1973 in pursuanee of the recommendation of Public Accounts Corn-
mittee) and the 0 & M Wing. 

323. The 0 " M Wing have conducted work measUremp.nt studies
in ret."Ped~ of certain technical reUs of the BolU'd's Oftiee ami thesr 
studies are in the proecss o,f scruiilny. Besides,.·.tho 0 & M Wing i.~ 

also responsible for the introduction of tbe Desk Officer system. 

3,24. So far 3$ tli1e Staft' Inspection lJAit is concerned, t.hl~Y ha,ve 
completed work measurement &;'udiea to review tAe st&fTing posi
tion of certain Directorates of the Board's oftice. So far, 755 posts. 
(5.] class I, 63 Class II, 5.76. Class, III a.o.d 65 Class rv) have heen. 
covered by such studies, which have, i1llter alia, recommended an 
overall surrender of 30 P9!Jts (Class I-I., Class II-3, Class Ill-23 and 
Class. IV-3). Out of these 30 posts r~ommended to be surrendered, 
19 have so far been surrendered and the rem.aining al·e likeiy 'to be 
surrendered shortly. The total recurring financial savings in the' 
surrender of these 30 posts will amount to Rs. VH lakhs per annum. 

3,2,5. Befddes the!ll! studies, crea~iol!l of new posts in the Board's 
Office is subject to 'the economy instructions issued by the Ministry 
of Finance, in tenns of which pasts are· created only wlum inescap
able, and Claae I posts requiJ:e the approval of the Kiniliter for 
Finance. 

Streamlinin.g of procedure of work 

3.26. 'rhe Committee enquired. from the Ministry of .Railtways 
how far there was scope for reducing routine work and effed~ conse
quential reduction in the strength of offl.cers and staff. The Minis
try of. R1lil.wa~, in a Written note fu.mished to the CommitteE', 
(April, 1976) s/'.ated that the strength of o.fticell!l' IIIld staff working 
in the Railway Board. is oo.1.y consistent with the nee<h ot the ocgani
sation for performing the fWlCtioDs mentioned. earliar. The ex
penditure on the RaUw.ay Boud's establishment amount. to ahout 



48 

"Its. =11 to 4 crores per annum which works out to a percentage of 
1'0.3 of the total working expenses of the Railways amounting to 
:nearly Rs. 1300 crores. This cannot by any means be considered 
·to be on the high side for an organisation which controls an under
:taking which is spread throughout the length and breadth of the 
~ountry and which perfonns a vital function in the national 
oeconom~. 

327. It had been further stated (April 1976) that there was very 
'little of routine work in 'the Railway Board which may need reduc
,lion. Whatever was the work, it was related to its role as a Minis
·try of Government directly responsible to Parliament through the 
Minister of Railways and its executive role for coordinating the 
'functions of the Zonal Railways and Production Units. It may, ho-
wever, be mentioned that the Ministry o.f Railways receive a num
ber of references on administrative including personnel matters from 
Members of Parliament and others, most of which are within the 
purview of Zonal Railways to deal with. Such references whidl 
were about 360 per month on an average in 1957 are now of the 
'QTder of 3600 per month. "It will be apprecia!ted that in our demo
>era tic system of Government, these communications have to be given 
adequate priority and consideration by the Ministry of Railways, 
'though the powers of taking decisions in mos1l of the cases may be 
within the competence of the Zonal Railways." 

::I 28. The Ministry of Railways have further stated (April 1976) 
"that the need for streamlining the functioning of the Railway Board 
is fully kept in view. A number of measures have been taken up for 
implementation. They are brie1ily recapitulated below:-

(i) Assistants in the Railway Board Secretariat who have II 
years of service in 'the grade have been authorised to sub
mit papers directly to the Branch Officers instead at 
through the Section Officers. 

'(ii) Instructions have also been issued to reduce the number 
levels of consideration at the level of Under' Secretary I 
Deputy SecreotaryiAdditfonaI Director so that decision
making is speeded up. 

(iii) Review of the reports and returns received from the 
Zcmal Railways has been undertaken and as a result of 
the review df 300 rep:::ts and returns so far completed, 
~) have been discontinued and periodicity in respect of 15 
others reduced. 

(iv) Single File System has been introdu('ed for transaction 
between the Ministry of Railways and one of its attached 
offices located at Delhi. namely. Railway Liaison Office. 
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l(v) lnpuI'SUBttCe 'qr the Government's decision to introduce 
1!>esk Ofticer System, the new system has been adovted ia 
17 sections. In all, 78 sections have been tentatively 
selected "for conversion to the desk officer pattern ,of 
working. The new pattern of working is proposed to be 
'introducea in a phaood manner. 

l'tea.BOns fo'r increase in the strength of OfficeTs 

3 29. It will be observed from the Table at paragraph 3.4 t1I.at 
1he total Itrength of Directors, Additional Directors and Joint Direc
tors rose from 66 as on 31~h March, 1969 to 124 in March, 1974. The 
Ministry of Railways have stated that the increase in the strength of 
the abQve categories of officers from time to time has been partI, 
due to the need to handle specific additional workload and partl, 
clue to re-structuring of the cadre. 

3.3D, The Ministry of Railways have further sta,ted that the Fede
ration of Railway Officers' ~ations has been representing to 
'Government aboult the wide disparities in inter-service prospects III 
'between the Railway Services and other Central Services, In fact, 
:a number of Committees such as Railway accidents Enquiry Commit
tee, 1968, the Study Team on Railways appointed by the Adminis
'tTative Reforms Commission and 'the Railway Convention Committee 
(1971) who had occasion to review the position regarding promo

"lional prospects in Railway Services, had come to the conclusion that 
the promotional prospects in Class I Services on the Railways were 
relatively poor. The Third Pay Commission had also, in their report, 
referred to the relatively poor promotio.nal prospects of Class I rail
way Services 1,is-a-t'is other Central Services and Engineering Ser
'vices. Accordingly, the matter was gone into in great detail and the 
Cadre Reviewing Committee accepted that the promotional prospects 
in Railway Services were inferior to those available in mOISt of the 
established services of the Government of India, With a view, 
therefore, to i'mproving the promotional prospects of Class I Railway 
'Officers,it was decided, with the approval of the Cabinet, to upgrade 
certain J)QSts, taking into account the duties and responsibilities 
attached to various posts. As a result of this general ungradatio!l, 
968 posts were upgraded in various C1ass r grades on the Railways, 
The corresponding effect of the upgradation in regard to the posts in 
the Railway Ministry out of the 968 posts was CQnfined to 25 posts 
during the year 1973-74, namely five of Additional Directors and 20 

\{}f Joint Direc"lOrs. 
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3.3~. Iodjcating the ci.l:cums.tances leacUP.g to· t.be cre~ijon of the' 
J?OSts of Additional Directors, the ~ilitry of Railway$ ~ a writtenl 
r~ly fu~nisheQ. to the Railway Convention COJl),l;n,ittei (1973) have
stated that the ~retariat Es.tablis~nt of Uae &aUway Board is. 
organi~d 01), t4e sa,m,e bASis a.nd pattern as ~ Ch.rjlSecretariat. 
This is because of the fact ~t tl:le &ilway B,oard S'i.'cr\f~~riat is also 
functioning as a Ministry of Government of India in addition to r.s 
executive role as the supervising and coordinating authority over the 
Zonal Railways. The po&w, Qt Ad.c1iti,oJ;lal P4'ector, in, t~ RMlw~y" 
Board correspond to posts of Directors in the other Ministries of the
GoveI11~eot. In the hie»arehical structure. tbe:y consij;t~te as inter
m~iary ti.e, between Joint D.i.r~~ls (Dep~iy Secf~ ia ~ 
Mb:tistries). and Direct(j)F~ (JQ.in.t Secretaries. in otJunr M;nistri~). 
The ~Q9t.$ o{ A<l.cJitioI;l.a1. :Pi.t~to.ri hav~ been s~tio_ wherever 
relic~ is needed to pi;l;ec'~J;s lUild. \l{~rever the respoll6ibUJ.ti~ jw;My 
tNi.t p.al;ticu1t\lt $v.el of fl,l.BCtionary. 

3.32. Additional Dire<:tors also normally functiOn with the same' 
responsibilities as Directors. They are in charge of separate wings· 
witNID. the Directol'ates and deal Wfth the work aLlotted to the wings 
uncblr their charge on their own or obtain the orders of the' BOard" 
wherever l.'equired diPectly. 

3.33. The Joint Di.rectors ~ tile Djrec;tors a.nJj' the. ~b4Il"S of 
the Railway Bo~d in 'the dis~sal o.:! Sl.\.Ch bu.sinei$ ~ is aThaitWd to-
them, othl!1" t~n that wh,ic~ the t>iJ!ectors and. Adcijtional: Dlrectoos 
have to handle. themselves. 

3.34. On the question of conCUrrence of thE; Financi~ Cotpmissioner 
for the creation of the posts, the ¥ini&try of RaUways have stated! 
that concurrence (}f the Financial Commissioner, Railways, is in-
variably obtaineq before tl1e ~ts~ referred to above; are create:d. 

3.35-. It will also be obs&FVed from the 'fable giV'en in at para
gt.'aph 3.3 that the strength of Additional Directors, Joint Directors' 
and Deputy Directors has gORe up during the la..~ four years by 3', 
7 and 2, respectively. The Ministry of Railways have' given the
:(o}lQwmg reasons for the increase:-

(i) The inc;rease in the number of Additional Directors ~ on' 
31st March, 1970. OWr tbe. figures of 31s; Maroh, 1975 is 
due to the re-designation o.f the two po$tS o{ DIGs from. 
Joint Director to Ad4iiionAl D~,::tor. Tb~ incr~a.se in t.he-
number o.f Addi.tion.al PirectofS ~ op., :l!'st ~ 1977" 
o.ver the. flgur~s Qf 1006. is di\.Ie to ~ reviv.aJ. at tile. pod 
of Additional Directqr (Timber)l. 
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(ti) The increase ,in the number of Joint Directors in 1977. and' 
in 1978 over the corresponding figure of the previous year 
is mainly due to upgradation of posts on their worth of 
charge. 

(iii) The increase in the number of ~puty Director:; in 1977 
is mainly due to the introduction of Desk Officer system in 
accordance with the instructions received from Depart
ment of Personnel and Administrative Reforms. 

otJicer-07iented Pettem of Working 

,3,36. The Committee desired to know at what levels the proposals' 
that eman~tAtd £rom the Zonal a.Uways and the Production Units 
""EIre examined initi.lly in. th. Re-ilwey Board. The Ministry of 
.R4ilwaytl, in a written reply tumiIhed to 'the Committee, have stated 
that the Bailway Board is a Kinistry of the Government of India 
and functions o,n the same pattern as any other Miftistry df the Gov
ernment of India. It is essentially a policy making body. As such, 
as in tke case of any other Ministry of the Government of India, aU' 
papers relating to past poliey are available in the various sections 
dealil'\g with the different subjects, Il'\ view of this, referenees re
ceived from the Zonal Rai1ways are in the first instanee, dealt with 
by the Sections who examine ~e proposals with reference to the 
past precedents available and also the rules and regulations on the 
subject psised for consideration. OnCe the past papers arc connect
ed and reference to the rules is made by the Sectio,ns, further con
sidera/li<\tl is given and deciswns are taken at the level of Officers 
normally of the rank of Joint Directors and above. In this connec
tion, it may be mentioned that in order to ensure that propos'als made 
by the General Manager himself receive attention at the appropriate 
level, it has been provided in the Railway Ministry's Manual of 
Office PrQCedure that when a recommendation made by a General 
Manager himself is proposed to be turned down the ca.<>e sh(luld 
be submitted to the Member concerned for orders. 

3.37. So far as the introduction of Desk Officer System is concern
ed, after examination of the recommendati<m of the Administrative 
Reforms Commission in this connection, the Government have decid
ed to accept in principle the introduction of this System in all the 
Ministries. 

3.38. The Desk OffieQr System aims at helping to restructure the 
~ini&tFatwn so as to make it. I:DQre action-orieIUed and at speedy 
pfQ:Ce~ng of papers to fac.i.litate quitker decision m.aking and rruw-
itlg tow.ard.s {ewel," level!! Qf ~onsiderlUian Ulan nnw. The desk-ofticer 
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~ystem envisages the re-grouping of conventional Sections and re
.placement by 2-men desks whose composition could be as under: 

1 US and 1 So or 

1 SO and 1 Asstt. 

Under the Desk Officer System each Desk Officer is assigned a 
well defined area of work. In simple cases, a Desk Officer either an. 

-Under Secretary or Section Officer or Assis~ant straightway submits 
-draft reply to communications, to his divisional head, viz., the Joint 
Director or Additional Director for signature, without any note or 
where necessary, after discussion. In other cases, 'the paper writing 
technique is adopted. As the desk, functionaries are provided with 
stenographic assistance. the initial delay now taking place at the 
level of AssistantslUDCs in processing the cases is eliminated, apart 
from, cutting 2 levels of consideration, viz .. the Section Officer and 
the Branch Officer. 

3,39. Tht! Ministry of Rrailways have stated (April, 1978) that ill 
~ompliance with Government's directive 'to introduce the 'Desk 
Officer System' in various Ministries I Departments of the Govern~ 
ment of India in a phased manner, the Ministry of Railways tentative-
1y selected 78 out of 140 Sections for conversion Ito the new system 
during the period 1975-79. So far, 17 Sections have been converted 
to the new pattern to working which resulted in the creationlsurren
der of the follOWing posts: 

--.. - --.--- .... ---------------------------
l'o~ls 

Deputy Dil'l'c!or!Under S"cr('laf\' . 

Srction OIliI"TO 

., .. istant. 

V.D.Cs. 

Stenographer (;r, 'n' 
I .. D.Cs. 

TOTAl, 

Posts 
Cr~ated 

7 

20 

POItR 
Surrcnd~r~d 

15 

3.40. The pace of the introduction has deliberately been adju!;ted 
to ensure that reversions in the categories of Assistants, U,D.Cs. and 
L.D.Cs., etc. are avoided. This hl'lis been possible by taking ad
vantage of vacancies due to retirements and adjustments against 
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fresh po~~s created for work in connection with Committees appoint
ed for investigation of special problems etc. Further extension of. 
the scheme in remaining sections of this Ministry will be taken up 
in the light of the decision of the Government QI1 the report of a 
review 'leam which is said to have submitted it recently. 

3.41. The Committee note that while the total number of sta« 
employed on the Indian Railways has increased from 9.11 lakhs iD. 
1950-51 to 14.69 lakhs in 1976-77 i.e. an increase of 61.Z per cent, the 
strength of officers and staff of the Railway Board has gone up froOl 
567 to 2592 during this period i.e. an increase of about 357 per cent. 
The Committee find that the increase in the staff strength of the 
Railway Board as at the end of 1st, 2nd, 3rd and 4th I<'ive Year Plan 
periods was of the order of 117 per cent., 218 per cent, 300 per cent 
and 343 per cent respectively over 1950-51 and at the end of the 
year 1977-78, the percentage of increase stood at 352. 

3.42. The Committee also find (Vide Appendix VI) that the num
ber of Directorates in the Railway Board has increased from 7 ia 
1950-51 to 26 in 1977-78 leading to an all-round increase in the VArious 
ntegories of officers and staff. To illustrate, the number of Directors 
has gone up from 13 to 24 (,an increase of 85 per cent) and Joint 
Directors from 19 to 85 (an increase of 347 per cent). In addition, 
there are 21 Additional Directors. The number of Class I and II 
Gazetted officers rose from 56 as on 31-3-1951 to 463 as on 31-3-1978 
(an increase of 727 per cent). The number of Class III employee&; 
has gone up from 348 to 1538 showing an increase of 342 per ('ent 
during this period, while the number of Class IV employee!! has gone 
up from 163 to 564 i.e. an incrlll8se of 246 per cent. 

3.43. According to the Ministry of Railways, the major reason~ 
for this increase of over 350 )rer cent in staff strength as compared 
to 1950-51 i.e. since the commencement of the First Five Year Plan, 
are as follows:-

(1) increase in the developmental activities of the Railways; 

(2) increase in the number of references from Memher .• of 
ParJi,ament and others by the Railway Board; 

(3) introduction of modern management techniques and crea
tion of a few cells to deal with additional work. 

3.44. The Committee note that the First Five YClir Plan for the 
Railways wac; largely in the nature of 8 rehabilitation pllln. It was 
the Second Five Year Plan which envisaged large scale develop
ment of the Railways. The Committee consider such a development 
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plan being first of it!> kind could have created new conditions in 
the RailWiay working necessitating some increase ill tbe stJleDgth of 
staff and officers both in the field and at the Railway Boud level. 
The Committee feel that once one large develupment fila. had be<>n' 
executed over a period of fi've years, the Railway, W9l'kiq sll.ould 
bve got attuned to conditions required for further devell}pmcnt 
plaDs and, thcu ... fore, if at all, there could be 8... illtrease in the 
sLreqda of staft and oOkeS'S at the apex bedy;, naMet,:, Railway 
Board it CQuld only be moderate if not nOnUaat 

3.45. But what the Committee find is that the 'itteugilh of the 
staff and officers at the apex body bas contilUlO1IIily ioc.elllied. from· 
the First to Fourth, Hhn period. At the end of the fU'St ye.1: of the 
Second Plan (i.e. 1956-57), the strength .f staa aOlL cdliGefS ill the 
Railway Board was 1232 and at the end of that Plan period (i.e. 
1961-62) it rose to. 1806. As the major heads. O£, expenditure in tac 
subsequent plan periods remained the same, the Committee would 
m.V8 expected that there would have been no need' for large S('8le 
aagmeRtation of staff and oftket's at the Railway Board level. But 
the pidU1'8 dklt the Committee find is m1tth difterent. At the end 
of the Third' Plan period (1965-66) the stTengtb of the R'ailway Roard 
jumped t& 2275 anti· at the end of the Pomt&. ptan period it was as 
mueh as 2513. The position during the P'ifth ~n period is somc 
what diff~rent. At the end of the fint year of that Plan period, 
the strengdi was 2695, at the end' of seeend year it was 2684~ at the 
end of third year it was 2592 and; at· the end of the fourth rear 
(when the Fifth P1an WBS terminated) the strength came dov:n tn 
2565 which wall very nearly the sf1oengt& at the end of the Fourth 
Plan period. This was due to a reductiOn in the strength of Cla~s 
UJ staff. This, the Committee feel, only reiaforces. thoir view that 
every development plau. need not. necesS&l!ily: mean higher stn>ngth 
at tbe apex botly whose fundioJ;J,s ar~ limited basically to pulicy 
formulation, planning, coordlinl':lt~on and supervision witha C'ertllill, 
usual duties of a Ministry of the Government of India. Thus. the 
Committee feel that there has been mOIle than, justified increase 
in the strength of staff and officers in the name of developmental 
arthritics. 

3.46. The second argument is that the increase in the number of 
references. from Members of Parliament and others has neeessitated 
increase in the strength of the Board in recent years. The Commit
tee have alzeady dealt with this aspect in detail in an euliu' Chapter. 
It may: suffice here 18 say. that the powing number; is f~ is a 
reO.ection Oft. the level of eflkiency ,and, respeasw.nes.. n .. naac~ 
nery at the Zena1 &RtI, fieI4- lewrl .. ia clealiag wUh reprtUllUlltatiaRfi> 
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and 08. IInicatiOlls fNIIl Members of Parliament and other IIsers. 
TI.e ~.nuuitllee 11_ h .... ly point out 'that if the Railways are man
.. ed in the field ia .. business-like and ef6:cient "manner, the chances 
lor OOIIlpiaints wovld be greatly reduc:ed, if not obviated. 

3.47. As regard the third argumeot llamely, .intr8lhlotion M ... 
dern manarement techniques aad creation of a HW cells to 4881 wiell 
additional work, the Committee see .. 0 NallOD why it was nat f01lllt 
possible to find officers ,and personnel w the "new aDs from witIaia 
'{he existing strength of the Rallway Board lay Bft:8I8ary r.ti ....... -
{ion/reorganisation 'etc. of the Directorates. BesWes, ~e -odant 
manlt,gement techniques should have resulted in suhstaneial "pli-
fic:ation of 'proeedurea, ratiorullisation of wwk ill tbe iMereBt ef 
"speedier disp0s81 reduction ,.aDd better atilisatien of __ opewer .Itt 
above all, savi~ in elll;peBdituft on _ministzative eosts .. d over-
head etc. 'Thesebeaefits are yet to be realised. In fact, cOII8itleri-c 
the scale of commercial .and operational activities .f a department 
Uke Railways, the Committee had expected taat tItis _peet of 81 .... 

I'ement would have received ade.,uate atteDtion. H~ .. v ... , tiM! Com
mittee find that only a beginning has been made in ~i ... 
some modern managelDent techniqlleB, pl'i.arily eonlaed to .,.rtaID 
limited areas 01 man",eJIlent _d control such.as mai.a,nance .., 
statistics, inventory control etc. It is oO"ioUli tbat enly tb.reuch ..... 
tion of new and modem tooIa of management backed by apr .... 
management information system, the Railway actrniaistratiea eMI 
aC(luire a new look leading to increased earnings, reduction in cost 
of operations BJld maiateDance, elimiaation of waste BIWI e_ance
ment of elliciency aU round. It is, therefore, sua:.prising tilat the Rail-
ways do not have a c.nerete penpective plan fM iatre«iuetieo .. 
modern techniques ., manaeemeat en Rai!ways. The Committee 
trust that the Railw-ays would move with tilnes and at least "OW 

would draw up such a comprehensive plan. 

3.41t Th.. Committee weuld, in this connection, like to draw 
attention te the fact dlillt there has been persistent criticism in hot1a 
Ho1lSe8 of Parlbment .beat the heavy over-stal!ing of the RaH''''8Y 
Beard. Not mach has really beendene in response to this criticism. 
In fact, they are coRftrned to find that in pursuance of a l'ccom
mendatioll of the Administrative Reforms Commis51cm, the Baitway 
Board could find scope for reduction of only 14 officers and 63 per
"SOII.el. i..'wen this retitldion was not given effect to on the plea dlat 
eertaiD Ml.tiOJMI wark had. m_atime, cot generated. Salleettvent 
n:newl made by the sea. ~lPectien Uait sinee 1173 ave r ........ 
in ...,pnal redtldioo of subordinate staff ef die left) of Seed .... 
10000e... .... bel ... 
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3.49. The main argument advanced in defence of the present staff
ing pattern of the Railway Board is that it is ,a techniC1l'1 and service
oriented department and, therefore, it is advantageous to havp ofH
~rs who have field experience to man high level posts in the best 
interest of the organisation. Logically, this argument of techniral 
.ature of work should mean that there should not he proliferation 
.f Additional Members, Directors. their Deputies, Assistapts to the 
Deputies and so on. But the Committee regret to ohserve that thl~ 
.alce of the Board is organised practically 011 the same lines as other 
Ministries of the Union Government with the usual complem(>nt of 
subordinate ministerial staff or perhaps worse in that whereas in 
an average Ministry there is only one Secretary and t1~e number of 
Additional Secretaries/Joint Secretaries attached to him are 2 or 3' 
in each Ministry, in the Railway Board because the Board comprises 
of 5 Members (who are of the rank of Secretaries) the nnmher of 
Adviso1'8 (previously Additional Members) and Directors (equiva
lent to Joint Secretaries) is as many as %7 or so. The Committee 
feel that the Railway Board should be organised as a small compact 
hody which should depend on the Zonal Managers for the feed back 
.f information but at the same time capable of taking of most of 
the policy and corrdinating deci9ions themselves. The Committee 
eonsider that this arrangement would also be in the interest of Rail
ways because then thert." will be quick decisi"ns and the problems 
will receive direct attention of the Members instead of plts~ing 

through several levels. 

3.50. The Committee consider that a technical department like· 
the RailwllYs has got to be officer and laction oriented. The Com
mittee are also aware that there have been demands for strengthen
ing gazetted supervision at the Divisional and field levels. The Com
mittee, however, find that there is no paucity of officers in thf! Rail
way Board; in £'lct there has been perceptible increase in the nUDl 

bel' of Class II, Class I and other senior officers from 56 in 1950-51 to 
463 in 1977.78. It should he possible for these officers to dispose of 
expeditiously all references received from the zonal railways al 
their own level with the minimum of stenographic and ministerial 
assistance instead of getting the papers processed in It routine man
Der in the sections. 

3.51. The Committee note that ,a suggestion to introduce deF:k
.tIicer system in 78 sections out of a t~tal of 148 sections has been' 
mooted. The Committee would like this to be implemented in letter' 
and spirit 80 .& to ensure speedy and conclusive disposal of reference .. 
:ret:eived from the field level etc. as also effect suMbntia. saving tlJl 
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staff. In fact as a result of introduction of this system in n' 
sections, there has been a reduction in strength to tbe extent of 23. 

3.52. The Committee would also like to dlUlw attention tt) the
fact that as on 31st March, 1978 tbe Railway Board had 1655 pc"nna~ 
Bent and 910 temporary staff on their rolls, and out of these the 
component of Class III and Class IV posts was 1439 permanent anel' 
863 temporary. There has been an increase in the number of Class 
01 posts from 348 in 195~51 to 1538 in 1977-78 reprellenting an' 
increase of 342 per cent. In Class IV, there has be(m an increase 
from 163 in 1950-51 to 564 in 1977-78, represenung an' increase ~f 341; 
per cent. In view of the fact that the Railway Board is a technical" 
organisation with a large complement of officers, tbe Committee oan 
!!ee bardly any justification for keeping a large complement ,of non
technical staff sucb as Section Officers, Assistants, UDCs etc, 

3.53. The Committee would like to recall in this connection the 
liollowing observations recommendations' of the Study Team MAd· 
ministrative Reform!! Commission on Railways (1969) whit!h had' 
gone into the question of strength of personnel in the Railway 
Board:-

"Au examination of tbe working of the Directorate~ has re
vealed that whereas the work in a few Directorates has
remained steady or even increased,tbere is a strong Clue 
for abolishing some ot the Directorates and transferring 
the work left over to otber Directorates and scope for re
ducing the strength of the staff in many of the remaining 
ones." 

"In modern practice, a high level organisation, like the Rail
way Board should be manned largely by senior experienc
ed officers capable of making quick appreciation of the
problems of the 7..onal Railways by themselves and who
should need the assistance of only a small proportion of 
Class In staff ..... We suggest that the Railway Board should' 
constitute an expert study team composed of persona with 
experience of work in modern commercial organisation 
to go into this question." 

3.54. The Committee would have ordinarily recommended that 
the question of reviewing critically the strength of the officers and' 
staff of the Railway Board should be taken up by ,a high-lC"vel Com· 
mittee consisting of senior officers of tbe rank of Secretary to tb~ 
Government in the Ministry of Railways, the Department of Per
HnDel etc, but they find that despite the persistent criticism iD\ 



'Parliament and elsewhere about the disproportionately large num
"~r of oftleers and stair tn the Railway Board handly any worthwhile 
retluction has been effecled in their dumbers. The Committee, there
'fore, recommend that such Il critical eXlminathm and review tlr th. 
Ii_earth of offieer. and .taft of the Railway Board may be flttrdltM 
te an Ol'laniNtion Independent of the RaUw!ay Board. Thil 6tlllfal
°ution ma)' also inc:h.de aen-offieialll who are management e~rn 
and who have Dot been tonneded with the Railways. 

~.55. It is pertinent to retall that the Railway Board haVf' at 
-present as many as 910 temporary posts and any rationalisation in 
"the structure and strength of offtcers and staff in the Railway Board 
"in pursuance of the recommendations of the expert body mentioned 
abo"e should not present any insurmountable difllculty for the 
°persons found surplus to requirements in the Railway Board could 
"he gaiafully emp&,oyed in the Zonal Ranway. Ind otber Midiatties 
'Departments Gf the Government. Meanwhile, a ban abould be put 
'OIl furtber expansion in any categery of ,taft in the RailwA, Reanl. 

3.56. The Committee would like to be apprised of the terms 01 
rt'ference and the composition of the expert body entrusted with 
:and staff of the Railway Board. 

3.57. 1'be Committee stress that the Report of this body should 
"become available wlrtlin six months of its constitution and Govern~ 
ment should also take decisions on its recommend.ations within a 
reasonable period, say within three months of the reC'eipt of its 
l't'port. 

3.58. The Committee would like to be informed of the precise 
8erton taken in pursuanCe of the abovo recommendations as they are 
keen that the strudure of the Railway Board and its stalring pattern 
should be rationalised without any further loss of LilDf! 

New Delhi, 
December, 20, 1978 

Agra1uiyana-29.1900 (S) 

Krishan Kant 
Chairman., 

Railway Oonvention Committee. 
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APPENDIX II 

[Vide para No. 1.22] 

Orders issued by the Ministry of Railways (Railway Board) 

reg. delegation of powers to the General Managers. 

GOVERNMENT OF INDIA (BHARAT SARKAR) 

MINISTRY OF RAILWAYS (RAIL MANTRALAYA) 

(RAILWAY BOARD) 

No. F(X)III77lpWI5 New Delhi dated 7-12-77. 

The General Managers, 

All Indian Railways, 
including CLW, DLW and ICF. 

The General Manager, M.T.P., Calcutta. 

The General Manager (Const.) Southern Railway, Bangalore. 

The CAO/Rs., M.T.P., Bombay, Madras and Delhi. 

The CAD, Wheel and Axle Plant, Bangalore. 

The Principal, Indian Railways Institute of Mech. & Elec. 
Engg., Jamalpur. 

The Principal, Railway Staff College, Baroda. 

The Principal, Institute of Advanced Track Technology, Pune. 

The Principal, Indian Railway School for Signal Engg. and 
Telecom., Secunderabad. 

The Director General, RD.S.O., Lucknow. 

The General Secretary, I.RC.A., New Delhi. 

The Chai'mlan, Railway Service Commissions, Bombay, 
Calcutta, Madras, Muzaifarpur and Allahabad. 

The Secretary, Railway Rates Tribunal, Madras-28. 

The Secretary, Railway Labour Tribunal, Old Station Build
ing, Ahmedabad. 

SUBJECT.-DeZegation all Powers to the GeneTczZ ManageTs-Revision 
of Appendix VII-GIl. 

•• 
62 



68 

In accordance with the Government's policy regarding devolutioD 
of authority to Field Managers/formations, the Ministry of Railways 
have decided to revise the existing delegation of powers to thE!' 
General Managers. Accordingly Appendix-vn to the Indian Rail
way General Code, Volume-II, setting out the delegation of powers 
to the General Managers, has been revised and a new Appendix VII 
as in the Annexure is enclosed. The existing Appendix V stands 
deleted. 

2. General Managers should, in keeping with the enhanced dele
gation of powers, revise the existing Schedule of powers redelegated 
to the Divisional Superintendents etc. to ensure speedy disposal of 
public business by the officers in the field. A copy of the revised 
delegation to the Divisional Superintendents etc. may be sent for· 
Board's information in due course. 

3. This has the sanction of the President. 
.' ....... II1I;3I 

Encl. As above. 

No. F(X)II-77/PW/5 

(S. N. BHAT). 

Director,· Finance (Budget)" 
Railway Board. 

New Delhi, dated 7-12-1977 

Copy to the ADAI (Railways), New Delhi with 45 spare copies. 
(S. N. BHAT) 

Encl. As above. 
Copy to:-

I 

for Financial Commissioner, Rlys. 

Private Secretaries to all Board Members and all branches of· 
Railway Board. 



ENCLOSURE TO APPENDIX II 

Appeudbc VU to the Indiata Railway Geaeral code, vol. U 

(See paragraph 804) 

JCftective frDm 15th December, 1977 

POWERS OF GENERAL MANAGERS OF INDIAN RAILWAYS 

In supenesaiom of existing orders on the subjeet,tbe President is 
pleased to make the following rules prescribing the cases in which 
the General Mamagers may not sanction expenditure or deal with 
other matters without the previous sanction of higher authority. 

Subject to the .observance of these rules and the provisions of the 
existing codes, rules and regulations, the General Managers have 
full powers to sanction expenditure and, except as may hereafter be 
specifically providectfor,to delegate their powers, or any portion of 
them to authorities Rlbordinate to them, with power to re-delegate 
to lower a\lthotiti~. 

N'OTE-(l) Any re-delegation of powers by the General Managers 
of Indi~ Rai1w~W; to authorities subordinate to them should be 
made only in consultation with the Financial Adviser and Chief Ac
counts C>!ftcer of the railway concerned. In the event of a dH'terence 
of opinion between the General Manager and the Financial Adviler 
and Chief Accounts Officer, t~ matter should be referred for the 
Railway Board's orders. 

(2) The Director General, Research Design & Standards Organi· 
sation, Lucknow will exercise the powers of a General Manager of 
an Open Line Railway in all matters laid down in this Appendix 
after consultation wIth the associated FinancIal Adviser. 

RULES 

The previous sanction of higher authority is necessary. 

A-Gazetted Staff 

1. To the creation and the abolition of a permanent post and to 
the alteration of the scale of pay of a service or of a post. 

2. To the keeping of a post sanctioned by the Railway Board 
unfilled for more than six months in the case of posts higher than 
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Se~or Scale and for more than a year in the case of posts upto 
S~jor.Scale provided that if the post upto Semor Scale has remain
ed unfilled for. more than six mon~s, its justification is established 
afresh in consUltation with the Financial Adviser and Chief Ac
counts Officer befo,re 'fiilling the post. 

3. To the creation of a temporary post except that poats may be 
created without higher sanction js . Senior Scale/Class-IT aervices for 
a period not exceeding six montb.s/one year respectively if it is 
expected that tbe post will not be required beyond six months/one 
year. 

NOTE.-Temporary post/posts in the grade Its. 1500-2000 (~). 
Senior Scale, J. S. and/or Class.-n speCifically provided for in a 
'Construc,tionl S:urvey ~te or in an, 'Ilr8~~ ~ficffte Janetioned 
by the General M~agers Of q~ ~ Ra4way BQRtrdtnay also. be 
createdl~eilded by tpe General Managers without the F.A.lrCAO's 
concutreric'e provide4 provfllion in the Qeneral chQ',. fQt "Ei11tab
lish.ment" in the sanctioned/estimates/urgency certificate .• not 
,exceeded. 

4 (a) To the grant to an. offic~r of a Railway of ,higher enlolu,ments 
(whether as pay, hono~~t# 6r allowances of ~IlY ~tt> ~~, are 
admiSSible- under the RAihva1 r'U'Ies or any orders of the Gover.DJQ.ent 
of India. . 

(b) T~ permit an officer of a Railway to undertake workand/or 
receive a fee (non-recurring or recurring) exceeding Rs. 1000 in 
each individual case from private sources. 

(c) To grant to an officer of a Railway (upto senior scale) a 
reward in excess of Rs. 2000 in e~cli individual· cue. 

Nme:- (l) Medical Officer's, excepting Chief Medical Officers, may 
be permitted. by General Mana~ers to r~eiye ~ for, professional 
attendanc'e provided they do not hold . posts ~ which private prac
tice is debarred under'orders of a higher al1thority. 

(2) General Managers have pow:ers to gr~t. motor-car and 
motorcycle allowances to officers subject to the foJ.low:i.n.g CQIl,ditions:-

;,'1 

(i) No allowance should be sanctioned unless the General 
~nager is satisfied that it is necess&nr in the interests of 
the Railway Administration for the officer holding a 
p.articul~ post to travel by motor-ear or motor-cycle 
frequently on duty .at or within a radius of eight Kms. 
from his headquarters, apart from his 'journeys from 
residence to office and vice versa. 



(ii) The actual Kms. covered, or likely to be covered, is check
ed by the Financial Adviser and Chief Accounts Officer. 

(iii) The scales of allowances are in accordance with those 
already fixed by the Railway Board. 

(3) The Local Compensatory and House Rent allowance may be 
sancticmed . by General Managers to Temporary Engineers working 
in permanent posts on transfer to those stations where the allow
ances ,are granted under the relevant order/orders, subject to the 
condition that If the pay of a Temporary Engineer already includes 
an element of Compensatory Allowance, the fact should be taken 
into account in regulating the Compensatory and House Rent 
aBowances. 

(") General Managers may grant an officer upto and including 
Junior Administrative grade, in addition to his pay, special pay 
limited to 10 per cent of his presumptive pay at the additional post, 
when he holds charge of another poSt in addition to his own, pro
vided the additional charge is hold for a period exceeding 30 days 
but not exceeding three months. 

(5) General Manager may sanction the acceptance of honorarium 
by Gazetted Railway Servants upto Rs. 500/- in each case for under
taking work as Arbitrator in a dispute in which the Railway Ad
ministration is a party and upto Rs. 500 in each case, in a year, in 
aU other types of cases. 

5 To the write-oft of

(a) advances. 

(b) amounts overdrawn by officers, or otherwise due from 
them, which were discovered in audit within a year. 

6. To the construction or purchase of a building for use as 
residence by an officer at stations specified by the Railway Board. 

NOTE.-Generai Managers may hire a bUilding for use as residenee 
by an officer subject to the ceiling limits on rents prescribed by the 
Railway Board from time to time, in cities/towns specified by the 
Railway Board. 

7. To the acceptance of resignation of a Class-I officer. 

Nom-General Manager may accept the resignation of and waive 
the prescribed notice period in respect of a probationery officer 
selected for IAS/IFS/IPS. 
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B-Non-gazetted Staff 

8. To the grant of special or other addition to pay, or the grant 
of personal pay otherwise than in accordance with Rule 2003 (23) 
(d)-R and Allowances other than those admissible under Railway 
FundameJ.ltal or supplementary Rules or any" other .orders of the
Government of India. 

NOTE.-When a non-gazetted railway servant is appointed to 
hold substantively as a temporary measure or to officiate in two 
or more separate posts at one time his pay shall be regulated as 
follows:~ 

(a) The highest pay to which he would be entitled, if his 
appointment to one of the posts stood alone, may be drawn 
on account of his tenure of that post; 

(b) For each other post he may be allowed to draw such 
reasonable pay, not exceeding ten per cent of the presump
tive pay Of the post, as the General Manager may fix. 

This is subject to the condition that the total period for which 
the addition to pay is sanctiQlled does not exceed three months. 

9. (a) To the granlt of an honOirarium, in excess of Rs. 2,000 in' 
each individual case, 

(b) To the grant of a reward, in excess of RI. a,OOO in each 
individual case. 

N OTE.-Where the honorarium is recurring, the limit of Rs. 2,000. 
applies to the total amount paid in financial year. 

10. Notwithstanding any limitations or restrictions in the preced
ing rules, General Managers have power to sanction payments to 
subordinates, provided-

(i) The Financial Adviser and Chief Accounts O.ftlcer 
concerns in considering the case to be within the spirit of 
the rUles, although not strictly provided for by the latter. 

(if) That only a single payment is involved and the amount 
does not exceed Rs. 500. 

C-General-Gazetted and Non-Gazetted Staff 
11. To the grant of advances otherwise than as authorised under 

general rules and orders. 

NOTE.-The General rules and orders will be those applieabJe to 
Indian Railway employees from time-to-time. 



68 

12. To the grant ofpaBSakeS' til. ~ of those admissible under 
the rules. 

13. To the grant of leave otherwise than adrmsiible tinder the 
rules. 

,', 

14. To the d"eputatfbn of a railway se~ant pUt of India. 

15. To ex-gratia payment of bonuses or rewards for inventions 
for which blventor is not allowed to take a patent or is instructed to 
assign his patent rights to Goveniment. 

16. To the grant of rewards ~or the detection or apprehension of 
offenders on a criminal case in excess of Rs. 50,000 in each case. 

17. To the r,eimbursement of the legal expenses of a railway 
servant-

(b) w~~ incurs the expenaestndefending legal proceedings 
instituted atMinat him. in l!elpect oflictsdone or purporting 
to be ~ in tb.fexetUtion of. hiB duty eith~r by an out,. 
sider or at the instance of the Railway Administration or 
with 1lbe speeflk sahcHdn; or undert~e sPeCific Qrder, of 
the State' Gb~~t; fit 'Jthe C~ntral Government. . 

18. To the purchl1ae or' hire of a mtm>r~ar, motor 'cyCle, or motor 
boat for the 'exclusive use of a railway servant! OI' se~ants, except 
motor vehic~~, ~or which, proy:isi~ has been ~e in an ettirnate 
saRttibne<iJ bytfte 'liighel' 'authorily. 

NOTE.-(1) Befqre purchase or hire o~ a m,otor-vehkle ,is sanc
tioned, it'should be cenified tha~ the demand cannot be xnet by trans
fer from one of th~woris, if any, on hand or complet~. 

(~ Gen~at :Milnage~' may hire vehicles. f~' specific:: occasions. 

19, To the payment of compensation in Cas'£' Of'railway accidents 
other than th~f afar~ed by' Clai.ma Commissioner tQ the depen
denttJ of railwa;temployees k,illed Qrto railwayem.p~yees injured in 

, accidents:~ati~l:!~' ~y the world,rig of. traiIlsor rylilwayengines, provid
~ that th~ death or injtiry was met with in the discha.rge of their 
,duties otherwise thaJ) throUgh 'their 'Own negligence or Wilful action, 
in excesa of a maximum of 24 mbntlhs' emoluments of the railway 
employees. 

~o'fE.-(i) In the c~ of.person.1lOI ,whom the Workmen's 'Com-
petiSation Act applies, compensation shall.be paid under, this rule 
only if the authority competent to sanction compensation considers 
that moft liheralitreatment t11art that given by, \p.eAct is necessary. 
The compensation so 'pilid shan not, inclusive of the compensation 
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payable under the Act, exceed the amount admissible under this 
1"Uile. 

(U) the tenn "emolum~nts" means monthly average of emoliJ
ments as 8efin'ed in paragraph 2544-R (CSR 486) and of running 
allowance (without any percentage limit of pay) in the case of 
Running staff drawn during the laSt 12 months or during the whole 
service if it is less than 12 months. 

20. To the grant of compellSation to a railway employee for loss 
of private property except cOlnpeD88tion not exceeding Rs. 2,000 in 
any individual case for loss suffered by an employee is the course 
of a strike or raihyay accident U1 the execution of a railway duty 
and from circumstances arising directly out of that duty. 

21. To the grant of a compensation gratuity in excess of Rs. 2,000 
to a railway servant who has been severely injured in the execution 
of hiJ duty or to the family of a railway servM\t who has died from 
the effects of such injury. 

NOTE.-(1) In t~e case of persons to whom the Workmen's Com
pensation Act applies, compensation shall be paid under this rule 
o~ly if the ,authority com~tent to sanction compensation CQllSi~ 
that mOre liberal treatment than that giver ,by the .Act is .necessary. 
The compensation so paid shall not, inclusive of the com,pensatiOQ 
payable under the Act, exceed the amo'tint admissible under this 
rule. 

(2) This item applies only to ra~lway servants who entered !raiL
way setvJ'ce before the 1st April, 1937 and held a lien or a suspended 
lien on a permanent post on the 311t March, 1937. 

22. To the sanction of ex-gratia payment in excess of Rs. 500/
to the .dependent of a'railway empto.ye in the event of his/ber death 
arising out of mjurlessusta.ined in the eacution of llis/her duty. 

23. To any concessions in connection with treatment at a Pasteur 
Institute in excess of those prescribed in the Indian Railway Estab
lishment Code. 

24. To the payment of medical charges otherwise than as authoriz
ed under general rules or orders. 

25. To permit a railways~nt below the rank of Additional 
Head of Department to travel on duty by air. 
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26. To the remission of recovery of rent from the incumbent of It 
post for which a quarter has been allotted. 

NOTE.-The General Manager may exempt the incumbent of a 
post from occupying the quarter allotted to the post and from pay
ine! rent therefor upto a maximum period of four months, in the 
Ifollowing circumstances:-

(i) When an emJi!loyee is temporarily transferred to a post; 

(ii) When the quarter is subjected to extensive repairs, such. 
as renewals of roofing replacement of flooring, or such 
other special works necessitating the vacation of the whole 
quarter; 

(iii) When an employee is required to vacate the quarter und~ 
medical advice on account of an infectious disease or 
epidemic. 

27. To the waiver of the cost of training of a railway employee 
who has received training at railway's cost and who is requited to 
serve the railway for a minimum prescribed period, in excess of 
the cost proportionate to the service rendered. 

28. To sanC'tion expenditure on deputation of railway emploiYees 
lor trairring courses seminars, symposia, etc., in non-railway insti:
tutions in excess of Rs. 25000 in a year on Zonal railways and 
Rs. 10000 in a Production Unit, subject to the fees for training in 
each case being limited to Rs. 500. 

D-Payments to persons other than Railway employees 
29. To refunds of fares of freights, otherwise than in accordance 

with the relevant Tariff rules, in excess of Rs. 20,000 in each case. 

30. To the write off of amounts due to the railway, otherwise 
than when they are irrecoverable, in excess of Rs. 10,000 in each 
case. 

NOTE.-ltems (29) and (30) do not apply to wharfage, demurrage, 
storage and lost property charges which may be written off or re
funded by R~ilway Administrations without the sanction of higher 
authority. 

31. To the grant of rewards in excess of Rs. 5,000 in each case. 

32. To expenditure on each ceremonial occasion in excess of 
Rs.1000. 

33. (a) To filing or defending an appeal in the Supreme Court. 
(b) To the engagemer!t Qf counsel at more than Rs. 75() pee 

day in Supreme Court or in Bombay and Calcutta, or at more than 
Rs. 400 per day elsewhere. 
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(c) To payment of fees in excess of scales of fees fixed by the 
High Courts concerned. 

34. To allowances or fees to private persons for donations to pri~ 
vate bodies including Railway Institutes, Railway bands, hospitals 
and schools in excess of the scales or maximum limits laid down 
by' the Railway Board. a ... _ ... ' 

NOTI!.-In re.pect oCany item Cor which no .cale hlU been laid down in any extant order. 
the Railway Admini.tration have no power. Tile exi~ting scales and maximum limits pr~ 
cribed in some clUes are stated below-

Nature of Payment 

Ca) Arbitration fees to private persons. 

(b) (i) Fees to non-subsidized Civil Surgeons, 
other Government Medical Officers 
and to private practitionen for profell-
sional scrvice. to railway servanu and 
to panengers and other penons injured 
in railway accidents or while travelling 
by a train. 

Maximum limit 

Rs. 1,000 in each ca.e. 

RJ. 150 in each case. 

Cii) Fees to Government Medical Officers Rs. 100 on each ocoasion. 
and to private practitioners for proCes-
.iona! service. to cattle injured in rail-
way accideDt. 

(c) Allowances to Civil Surgeons Cor Medical 
charge of Railway Staff-

U pto 24 employee! 

25 and upto 99 employees 

100 and upto 399 employee. 

4°0 and upto 799 employees 

8ea and upto 1,599 employ-
ees 

1.600 and upto 2,999 em-
ployees 

3,000 and upto 5,!99 em-
ployees 

6,000 and upto 8,999 em-
ployees 

9,000 employee. and above 

For Indian Railways 
Rupees per mensem. 

35 

65 

100 

135 

165 

~oo 

235 

265 

NOl'E.-(I) An addition orR,. 75 p~r m~",em i, admi .. ible In C&IeI where admlniatrative 
duties abo are perfonned. 
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(:I) 'Nben Civil Surgeon i. in Medical charge of the ad of t,vo or more Railways at 

80)' Itation, the allewaoce to be·1IIIigned to him iihould be coneolidtted allowance calculated 
with referen~ to the whole number of employees of all the lioCit .. 4 not to be: mack of two 
or m~re allowances calculated with reference to the number on each Railway .eparately. 
The allowan~ in such a caae should be divided between each line pro r/ll4l. 

(3) The above rule. apply bo~ to optn line Bnd liDea 1Illder constructin.-

NotuTI of Payment Mui"",mlirnil 

(a) Contribution or lublcription to a Medical RI. ,500 per annum. 
institution ii Medical aid is rendrred by 
such institution to railway employees. 

(b) Contribution or .ubecri~tion to a Chamber Rs. 500 per annum. 
of Commerce or simIlar instit ution. 

(c) Fees to surveyors engaged for the _1'88- Full powers. 
ment of the value of damaged consign-
menu. 

35. To the payment otherwise than as specified below 01£ com
pensation in cases of railway accidents:-

A.-Ordinary Passengers (including Govern- Upto R •. 50,c~o in any singk case. 
ml'nt and Companies aervanu, other than 
t ho~e specified in Class (B) and their de-
partmenu. 

B.-Military men, being or travelling on No powers. All cases to be submitttd 
military duty. to higher authority. 

C.-Compensation to public (other than rail- Upto R •. 5,000 in any sill!le cas('. 
way passengera) for injury to person or 
damag<' to froperty caused by accidt'nt! 
a. a re~ult 0 nt'gligence or car"kssne,s on 
thl' part of the railway. 

D.-Claim. decreed by a Court of Law . Full power. to pay any sum so dee-
reI'd. 

E.-Claim, settled out of Court with the advice Upto Rs. 10,000 in any single case. 
of Law Officer of Government. 

36. To the payment otherwise than as speCified below of elaims 
for compensation other than those relating to goods lost or damaged 
and those ariSing out of railway accidedts:-

(i) Claims settled out of Court 

(ii) Claims drcrl"rd by a Court of Law 

Upto Rs. 3,000 in eacb case. 

Full pow .. " subject to th,- condition 
that particulars of cases iDvolvirg 
~xpenditur~ of more than R •. 10.(100 
in each cas~ should be reportfd to 
th(" Railway Board for informatirn. 

36.A. Claim. "'".tIled by arbitration award Full powt'rs. subject to the rondition 
a~ainst any dispute arising out of a con- that thr. Railway. Board should be 
tract. informed nf the details. 
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<i) wbc:rc ~r.meptto .. OOJl,qactQT AI iii' 
. resUlt' of the arbitrator's award ell

cee&d bymorc' tUn lU. 50,000 the 
a,mount coQ"red, due b)- the ~ 
way Administration beforr the arbi
tration proceedings be~, and 

(ii) where deficiencies in the Gener~ 
. (JOiIditiotb of Contract or of pro-

cedure. laid down by the Rall,,'ay 
Board, came to light. 

NorE.-The powers uuder 36(i) and 36-A above abould not b" redelrga~d to &ul::C'rdi-
nate aU1boritiea. . 

E-Exp'enditure on wor~, not wholly 4arfCable to ordillary "orkins «'IIPfDSCS. 

NOTIl.-The rules inthi. sectjon appiy to the main liDes and al.o to braDch lin!"s "OIhd 
by them. 

3,7. To the inclusion of new works in the Preliminary works 
Programme in excess of Rs; (20 'lakhs in each case. 

38. To expenditure on new lines or rolling-stock or surveys not 
provided in the sanctioned bUdget for the year or carried forward 
from the sanctioned budget of the previOUS year. 

39. T,o expenditure on other works not provided in the sanc
tioned budget or carried forward from the sanctioned budget of any 
previous year, eX!Cept:-

(a) 0) Track renewal works---eosting not more than Rs. 2 
lakhs. 

(ii) Other W().rks---eosting not more than Rs. 1 lakh, 

(iii) machinery and :(llant-costing not mare than Rs. 50,000, 
provided that the total lump sum provision made in the budget for 
stICh works is not ex~eeded: " .' 

(b) (i) on line capacity works costing above Rs. 1 lakh but 
not more than Rs. 10 lakhs each. 

(ii) on track renewal works costing above Rs. 2 lakhs but 
not more than Rs. 1i lakhs ~ch 

(ill) on; othef Ulan line capacity and tr~k, renewal works, 
co&~ng, above. ~ 1 lakh but not Iflore than ,Rs. 5 lakhs 
each. 

Subject to a ceiling of Rs. 1 crore in all in a financial 
year prOvitied that the sanctioned budget~· {other than 
fump $um) for works'in these categ'bri~sis not exee..ded. 

NOTE.-(1) The works thrown forward from previous years may 
be 18_ up.amylif tkeflBlds req,uindfor thea (tan, be. :found by 
ileappropriatWn'lvdtbin.r·.the MIlctioneciallotlDf'Dt. 'r 
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(2) The savings in the lump sum provision made in the sanction
,ed budget shall not be utilized for the category of works in (b) 
~bove, without the prior approval Qf the Railway board. 

(3) The General Manager may sanction expenditure on new 
works out of turn in respect of users' amenities including goods 
sheds and booking offices not exceeding Rs. 1 lakh in each case, 
provided the funds required for such works as provided in the 
'sanctioned budget for works in these categories is not exceeded; and 
expenditure upto Rs. 50,000 in each case, in respect of existing 
railway schools, institutes, hospitals and dispensaries pliovided the 
lump sum provision in the sanctioned budget is not exceeded. 

40. To expenditure on works provided in the sanctioned budget 
for the year or carried forward from the sanctioned budget of any 
previous year as follows: 

(a) Works sanctioned under the lump 9IlIJl proviSions-to 
an excess over the total lump sum provision in the sanc
tioned budget for such works. 

!b) Works outside the lump sum provision-Rolling Stock, 
Track renewals and other works-to an excess over the 
estimated cost as entered in the sanctioned budget or 
sanctioned separately as follows:-

(i) of more than 25 per cent over the original esHmated 
cost, 

(ii) of more than 15 per cent over the first revised cost, 

(iii) of more than 10 per cent over the second and further 
revised estimated cost. 

Provided further 'that all codal provisions regarding 
sanctions for material modification are strictly followed. 

(c) Surveys-to an excess over 10 per cent on original esti
mate sanctioned by higher authority (General Manager 
can sanction survey estimates cOsting upto Rs. 1 lakh each 
provided the surveys are included in the sanctioned bud
get). 

NOTB.-(l) The works thrown forward from previous years may 
be taken up only if the funds required for them can be found by re
appropriation within the sanctioned allotment. 

(2) The amount first given in the Budget or sanctioned sepa
rately by higher authority shall be the original estimated cost and 



the revised amount given in subsequent Budgets or sanctioned sepa
rately by higher authority, the second, third, etc., reviied estimated 
cost. 

(3) The powers of sanctions to excess over estimated costs 
allowed in item (b) above shall not make the cost of such works 
exceed lb. one crore in any case. 

(4) The powers for sanctioning the excess over the estimated 
cost of works outside the lump sum provision as in item (b) above, 
shall not be redelegate<l to lower authorities in respect of worb, 
the original estimated cost of which is over Rs. 50 lakbs. 

F -Milcel14n.eoo.s 
41. To the sale of-

(a) It portion of a railway line, 

. (b) any item of the authorised rolling-stock, or 
(c) any other railway asset c06ting over Ra. 3 lakhs. 

42. To the dismantling or otherwise permanently closing 'to pub
lic traffic of any existing open lines section. 

43. To alteration of or departure from, the terms of contraeta 
with branch or worked lines. 

44. To the write oft' of irrecovera,ble losfles of cash, s1or., tools 
and plant-

(i) exceeding Rs. 50,000 in value when a railway employee 18 
in any way responsible for the loss, 

(if) exceeding Rs. 1,00,000 in value when a railway employee 
is not in any way responsible tor the loss. 

Ncm:.-(l) Every important case of loss should be brought to the 
notice of the Railway Board as soon as possible after its discovery. 
When the loss involved does not exceed Us. 25,000 the case need Dot 
be reported unless it presents unusual features Qr reveals serious 
defects in procedure. 

(2) Inefficient balances in suspense heads not exceeding Rs. 
50,000 can also be written oft' by the General Managers. 

45. To expenditure in connection with the entertainment of Gov
ernmnt dignitaries during their visits to railway centres. 

46. Except in accorda'nce with the rules contained in the Indian 
Railway Codes or any general or special orders ilfl;ued by the RaIl
way Board-

(i) to the constructioJl of an ~~ JidiQg, 
3631 I.S--4. . .. _., -~ .. ;::: ~~- , ... '!ii 
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(ii) to the purchase of stationery, stQres, plant, timber, 
sleepers and coal, and 

(iii) to the acquisition, lease or disposal of land. 

47. To enter into contracts in respec1 of sanctioned works anfl 
purchase of stores in excess of Rs. one crore for each contract. (the 
same financial limit will apply in the cases of Stores contracts also). 

NOTE:-The General Manager, may sanction excess over te ori
ginal cost of works contracts/stores purchase contracts upto 25 
per cent of the original cost of such contract::;, provided the over all 
value of the contract in each case does not exceed Rs. one c:rore. 

48. To advances to any single contractor exceeding Rs. 2 lakhs in 
all. 

49. To any substantial modification estimated to cost over Rs. 5 
lakhs in a project sanctioned by General Manager or higher 
authority. . .. I 

50. To the grant of diet charges in any other case except-

(a) To employees undergoing treatment in a railway or Ron
railway hospital. 

(i) For any disease other than T.B.-When employee's basic 
pay is not more than Rs. 400 per month. 

(ii) For T.B.-When the employee's basic pay is not more 
than Rs. 700 per month. 

NOTE:-In the case10f temporary staff the pay last drawn while on 
active duty may be treated as substantive pay for the purpose of 
this sub-rule. 

(b) To persons, whether railway employees or not, requiri'ng 
such assistance from the railway in emergent cases which involve 
living under difficulties as regards necessaries of life. 

NOTE:-(1) lndigent passengers injured or taken ill and removed 
to. railway hospitals and trespassers. who require immediate medi
cal assistance may be dieted at the expense of the railway, the ex
penditure being treated as part of the or,dinary expenses of work
ing the railway hospital. 

(2) General Managers have power to sanction free diet or re-
imburse the cost of such diet according as the indoor treatment is 
given in a railway hospital or in a non-railway hospital to rail
way servants injured in the course of duty for such period as they 
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remain indoor patients, not extending beyond one year after they 
are declared permanently unfit and discharged from service. 

51. To the institution of legal proceedings against a newspaper 
for publishing false and damaging articles against the Railway 
Admi:nistration. 

52. To the supply of electricity to outsiders except under ,the fol
lowing conditions:-

(i) The provisions of the Electricity Act are not infringed. 

(ii:) Such supply does not cause any extra outlay, either im
mediate or contingent. 

(iii) The supply can be made without any inconvenience to 
the railway and after its full needs have been met. 

(iv) The rates charged allow for profit after taking into ac
count all costs of producti'on, direct and indirect and are 
above the rates supplied to railway employees. , 

(v) The railway should have power to discontinue the supply 
without notice and without compensation. 

53. To any alteration in the existing cash and pay arrangements. 

54. To the introducti'on of new designs for goods stock and to all 
coaching-stock designs SIIlllctioned for construction during each finan
cial year irrespective of whether the stock is to be built to existing 
sanctioned or new desi'gns. 

55. To changes, alterations or modifications in the design, layout 
or equipment of existing rolling-stock and marine vessels involv
ing-

(a) Infringements of the schedule of maximum and minimum 
running dimensions unless previously eanctioned. 

(b) Decrease in the revenue earning capacities of coaching 
and goods vehicles and marine vessels, such as altera
tions i'l1 the class or seating capacity of coaching vehicles 
and marine vessels and a permanent decrease in the re
lationship between gross load and tare in the case of goods 
vehicles. 

(c) Conversion of public service vehicles into railway service 
vehicles and vice versa. and material modifications (such 
as alterations in the wheel arrangements, etc. in existing 
railway service vehicles). 
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td) The introduction of new facilities, fittings and equipment 
for the travelling public where such havt not previously 
had the approval of the Board, e.g., cooling arrangements 
in carriages, electric fans in second class compartmenta, 
variations in types of lavatories and other equipment 
which give rise to matter of policy. 

56. The alteration in the authorized stock of all description. 

57. To any expenditure on an object which has not previously 
been recognized as a fit object for railway expenditure. 

G.-Stores Mattel'9 

The previous sanction of a higher authority is necessary-

58. To the redelegation of purchase powers to Administrative 
oI1lcel"Sl of the Stores Department in excess of the limit given below: 

Controller of Stores 
Additional Controller of Stores 

Deputy Controller of Stores 

Rs. 51akhs 

Rs. 3 lakhs 

Ra. 1 lakh 
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APPENDIX VII 

(Vide para 7 of Jntroduction) 

Summary of recommendations of Railway Convention Committee 
(1977) 

S1. No. 

(1) 

1 

Reference 
to para 

Recommendation 

No. of Report 

(2) 

1.37 

-------------
(3) 

Admittedly, the Railways' operations are so 
organised that while the authority for policy mak
ing is vested in Railway Board (the Ministry of 
Railways), the execution is left to be done by the 
Zonal Railways who. are re~nsible for service 
in the field. To faclitate the work, there is a 
schedule of delegated powers in the Railwaya 
which was reviewed in 1954, 191)4 and later by & 

Committee of General Managers in I~2-74 as a 
result of which enhanced powers to reflect the 
escalation in costs were incorporated. A further 
.~tep was taken in January, 1975 to standardise 
delegation of powers from the Zonal General 
Managers to the Division Superintendents. 

Subsequently, in Decemher, Hn7 the schedule 
of delegated powers was further reviewed and 
according to 'the Ministry of Railways "in accord
ance with the Government's policy regarding 
devolution of authJrity to field managers/lower 
formations. the Ministry of Railways have dele
gated more powers to 'the General Managers 
covering almost all aspects of railway working by 
completely revising the existing Appendix VII to 
General Code, Volume II". 

'2 1.38 The Railway Convention Committee (1973) 
were informed in December, 1975 that the powera . , 

103 



(1) (2) 

3 1.39-
1.41 

. . 

, 

I'"' 1",,",""7" 
~~~. 

164 

(3) 

delegated to General Managers were adequate 
and in fact, the then Member Staff of the Railway 
Board, who had earliei', as a General Manager, 
headed the Committee of General Managers (1972-
74) which reviewed the powers delegated to 
General Managers, claimed Ithen before the Rail
way Convention Committee, (1973) that the· 
General Managers had got sufficient powers to 
work independently in commercial and financial 
matters within the overall policy laid down by 
the Railway Ministry. It was only for standardi
sation of certain overall policy that the General 
Managers had to make references to the Railway 
Board and 'that otherwise, in commercial, traffic or 
fin~nce matters, they had got "absolute" powers. 
The Committee find that in spite of this, scope 
was still found to delegtfte some more powers to 
General Managers as late as in December, 1977. 

The Committee would like to point out that 
the touch-stooe for judging the adequacy and 
the prudent exercise df delegated authority would 
be the extent to which the railways are able to 
meet the public requirements of wagons in fun 
and in time, maintain punctuality of train ser
vices, minimise incidence of acciden'ts and resolve 
all commercial and Qther difticulties with promp
titude and, in general, inspire confidence in the 
public by the quality of service and in the Rail
way staft' by promptly resolving their difficulties. 

So tar as quan'tum of delegated powers is· 
concerned, the Committee appreciate the approach 
expressed by the Minister of Railways that deci
sion making responsi'bilities should be vested with
those who were close 'to the scene of activities 
and it should be made possible that in day-to-day 
working most of the decisions are taken at Divi
sional level and the balance of the decisions at 
Zonal level. Thel Minister had also stated th~t 
with this arrangement most of the administrative
problems and lo,ca1 demands would be tackled 



(2) 

1.42 

1~ 

----------_._- .•.. _------
(3) 

expeditiously at the Divisional and Zonal levels: 
avoiding thereby reference of 'the problems t()o 
the Railway Board and the consequent admini
strative delays. 

In the Committee's view, a logical corollary 
of the above approach \roUld be that the General 
Managers should have fulll powers in all ma:tters 
excepting policy matters which have all India 
ramifications, or which involve postings, trans· 
fers, promCiti'Ons, etc., of senior management per
sonne1. 

The Committee note the Railway Board's 
claim that they con1lne themselves to policy for
mulation, planning coordination and overall sup
ervision fit the Zonal Railways and that the Gene
ral Managers !IIl'e aLlowed to function freely 
within 'their delegated powers_ It has al!tJ been 
clainied, as stated earlier, that these powers were· 
adequate. If that be so, it is indeed strange that 
there should be 9I.ich a huge establishment with 
a strength of as many as 2565 offiC'ers and staff' 
in the Railway Board to discharge these functions. 
As the Committee have dealt with the quesltion 
of proliferation of staff in the Railway Board in 
a subsequent Chapter, it would suffice here to· 
point out that the very factor of growth in staff
in the Railway Board is indicative of the fact that 
there is a strong tendency for concentrating more' 
and more powers in the Railway Board 

1.43 A perusal of Appendix VII to the Indian 
General Code. Vol. II, as revised in December, 
1977 shows that there are as many as 58 matters 
covering personnel, payments to persons other 
than Railway employees, expenditure on works 
not wholly chargeable to ordinary working ex
penses, stores matters and. other miscellaneous 
items on which prior s-andtion of the Railway 
Board has to be obtained by the General Mana
gers. While the Committee appreciate that for' 

-------------_ .. _-.- .-----. -



;{l) 

·6 

(2) 

1.44 

1.45-
1.47 

106 

(3) 
-----------

laying uniform standards in some of these mat
ters, certain amount of policy directives from the 
Railway Board would be necessary, they cannot 
help feeling that too many restrictions have been 
placed on the exercise of the powers granted to 
General Managers with a visible tendency 'to cen
tralise them in the Railway Board and that they 
do not appear to be fully in accord with the needs, 
sta1:us, duties and responsi:bilities of a General 
Manager who has to manage a vast transport 
system under him. 

The Committee are of the view that exer
cises hitherto undertaken, at the behest of the 
Railway Board can at best be described as half
hearted attempts. Whatever be the historical or 
other reasons why certain 'powers have ndt been 
given to General Managers or why certain restric
tions have been imposed on the exercise of such 
powers, the Committee feel that the 'time has now 
come when there should be freshness in approach 
to the question of decentralisation. 

The Committee need hardly stress that while 
on the one hand they are for delegation of 

powers to Zonal Railways and in 'turn to the Divi
sional Superintendents and other officers in the 
field, on the other. a corresponding duty and res
ponsibi,lity devolves on all the echelons of service 
and functionaries to see thgt these powers are 
utilised in public interest to speed up operations 
and render satisfaction to the public. 

The Commitltee are distressed to note in this 
connection that as many as 33,000 representations 
on various day-to-day matters of railway adminis
tration are received annually by the Railway 
Board from the Railway users and as many as 
50,000 from the Railway personnel. This is an 
indication of the fact that rail users and the em
ployees are not able to receive prompt attention 
to their r~presentations 'at the field level and. 

------_. -". ------------------
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8 1.48 

3631 L.S.-8. 
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therefo.re, they appro.ach the Central autho.rity 
either themselves o.r thro.ugh the elected repre
senta'tives. The Co.mmittee 'feel that if the Zonal 
!Railways have adequate powers as is repeatedly 
claimed, and are also. manned by o.fficers of prDven 
calibre and leadership, there is no. reaso.n why it 
sho.uld no.t have been possible to. atten-j promptly 
to. these representa1tio.ns and render satisfactio.n. 
The Co.mmittee consider that it is in the interest: 
o.f the apex bJdy for Railways itself to. ensure 
that the Zonal Railways and their Io.wer field 
units, particularly the Divisio.nal Superintendents 
exercise their delegated powers fully in 'the in
terest o.f meeting the situatio.n o.n-the-spot and 
reso.lving any difficulties o.f the public which may 
arise. 

Co.nsidering the abnormally large number o.f 
represen~atio.ns that continue to. be received from 
the Railway Bo.ard resulting in dilution o.f autho.
rity at all levels, the CDmmittee consider that the 
reasons why despite successive a'ttempts at greater 
delegatio.n o.f Po.wers to. the Zonal Railways, there 
has been no. impro.vement in the situatio.n needs 
a mo.re detailed pro.be by an independent body 
o.f experts in the managerial field. The CQm
mittee, therefDre, recDmmend that the entire 
matter o.f delegation of pJwers to. General Mana
gers, the exercise Qf such delegated powers etc., 
may be remitted to. a small team o.f experts in 
management and finance, no.t cQnnected with the 
Railways, fQr an in-depth study. The team may 
be asked to. submit its Report within six mo.nths. 
The Committee Wo.uld like to be apprised o.f the 
findings o.f the team and actiQn taken thereo.n at 
the earliest. 

It has been stated by the Ministry of Rail
ways that though the Railway Board do. nDt gene
rally intervene and give directiQns Qn items which 
are well within the power of General Managers. 



(1) 
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(2) 
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(3) 

" in cases which are brouglt, to the notice of the 
Minister of Railways or the Railway Board by 
MPs and MLAs etc. and when after examination, 
it is found necessary and expedient to issue cer
tain directions to 'lhe Railways, the same is done 
even though the General Managers are fully em
powered to take decisions on the con::erned issues. 
The Committee have no doubt in their mind that 
Members of Parliament, in the midst of their 
multifarious activities, would indeed ]ike to con
fine 'themselves to major questions of governmen
tal policy. However, when individual grievan
ces which are not redressed promptly, arc brought 
to their notice, it would only be m.tural for them 
to seek rech-essal of such grievances through the 
Minister::>r the Railway Board. That large num
ber of individual grievance!'; do exist on the Rail
ways is evidenced by the fact that during 1977 
alone, as many as 79,613 petitionslrepresentations 
from non-gazetted Railway personnel were re
ceived by the Railway Board. 31,438 by the 20Ml 
Headquarter!'; and 77.525 b~, the Pivisional Head
quarters. The Committee. therefore, consider that 
the real solution to this problem lies in setting 
up an adequate and impartial "grievances mach
inery" that would inspire confidence among the 
staff and attend to their grievances speedily and 
impartially. The Committee propose to deal with 
this question in detail in their RepOl'. on Person
nel Policy and Administration. 

As already observed, the Railway Board 
received on an average 30,000 represenl.ations 

in a year from rail users on various matte':s re
lating to such as short supply of wagons, delay 
of wagons in transit, claims (0[, compensation, 
delay in transit of goods, refused of fares, whar
fage, demurrage. non-receipt of consignments 
and so on, which again is a pointer to the fact that 

----.-----------------------
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there has not been prompt and satisfactory dis
posal of their grievances at the field level. This 
again calls for setting up of an effective machi
nery to deal with such grievances. 

The Committee feel lhat there should be a 
Standing Committee consisting of the divisional 
officers dealing with traffic, commercial matters, 
accpunts etc. 1.0 deal with the complaints of the 
users. This Standing Committee may visit lead
ing industrial centres and stations which provide 
the bulk of rail traffic so tha" they could listen to 
their difficulties as a team, resolve the issues and 
render full satisfaction The days for the visit, 
time, venue etc. may be nodfied in advance. They 
should meet at specified intervals (not less than 
twice a month) so that all concerned know in 
advance the date, 'time and place where they 
could place their difficulties before them and re
ceive redress 

The Committee would also stress that the per
for.manc·e of the officers charged with the respon
sibility of resolving the grievances of railway 
users should be strictly watched at the level of 
the Divisional Superintendent etc. go as '10 take 
timely corrective measures where necessary to 
see that the objectives underlying the establish
ment of this machinery are fulfilled in letter and 
spirit. 

The Committee also 'iuggest that the per
formance of the officers in attending to the 
complaints of railways users should be speci
fically mentioned in their confidential reports 
so as to make them fully conscious of their res
ponsibility to render satisfaction in this behalf. 

The Committee consider that it is the duty 
of the General Manager as the Head of the 
Zonal Railway to develop management techni
ques and procedures so as to enhance efficiency 
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Qf operations by rationalisation and effect sav
ings by cutting out waste and in general, make 
the entire organisation cost-conscious and time
conscious and suffused with dedication to pub
lic service. 

A logical corollary of the application of 
management concept at the Zonal level. would 
be to extend it to the Divisional level, as a 
Division is a viable and sizeable administrative 
unit. The Committee would like the Railways 
to consider the feasibility of directing each 
Zonal Railway to designate one Division as a 
model of efficiency in service and management 
so that its example could be emulated by 
others. What is required is a dynamic spirit of 
innovation and dedication which would win 
back for the Railways the traffic for which 
they have ample capacity and which would 
help them to make this premier undertaking 
once more financially sound and a by-word of 
reliability and efficiency. 

The Committee note that the territorial 
jurisdiction of a Railway Zone depends upon 
the work-load, pattern of traffic, operational 
and administrative requirements and that these 
Zones were not created on the basis of regional 
and linguistic considerations. The existing nine 
Zones are stated to be homogenous and com
pact units from that pJint of view. The Minis
try Qf Railways have, however, added that in 
a forward looking organisation like the Rail-
ways, the question of re-structuring the Rail
way Zones remains under constant review lind 
necessary changes are made in their jurisdic
tion as warranted on considerations of work
load and administrative convenience. 

The Committee find that the headquarters 
of more than one Zonal Railway are located in 
one metropolitan city. The Zonal Headquarters 
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:of Central and Weslern Railways have been 
located at Bombay, while Calcutta is the Head· 
quarters oi Eastern and South-Eastern Rail
ways. Operational and administrative conve
niences as well as the historical background 
in which the various Railway Zones came into 
existence after Independence are stated to be 
the factors responsible for this situation. 

While the Committee would not like to pre, 
cepitate any changes in the location of the 
headquarters of these Railways just now or in 
the immediate future as this would entail huge 
expenditure and also cause dislocation to the 
staff, they do feel that the satisfaction of region
al ~.spirations is an important consideratron 
and it is, therefore, necessary that as and when 
re-organisation of the Zonal Railways is neces-
sitated in future, this aspect should receive the 
attention so that the Headquarters of a Rail, 
way which traverses many States, are located 
as far as possible in the States, which has the 
largest kilometreage of Railway line falling in 
the jurisdiction of that particular zone. 

The Committee note that nine Zonal Rail
ways have been sub-divided int:! 53 Divisions 
with varying areas according to operational and 
administrative requirements. The Committee 
find that the Headquarters of cel1tain Divisions 
are located at places (may be because of histo
rical considerations) which are far removed 
from the centres of main commercial and 
industrial activities of the area with the result 
that the public are put to a great deal .of hard
ship in the matter of contacting the Railway 
authorities concerned at the Divisional level. 
For example, the HeadqU3l'ters of Mysore Divi
sion is at Mysore wherees Bangalore is the 
centre of indUltrial activity. Similarly, the 
Headquarters of the Khurda Road Division of 
Railway is at Khurda Road which is not the 
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place of major industrial and commercial acti
vities. 

The Committee sug,gest that the desirability 
and feasibility of locating the Divisil,:mal Head
quarters at more central places keeping in view 
the growth of commercial and industrial acti
vities may be kept in mind while reviewing the 
set up in each Zonal RaHway in the interest of 
better service to the users. 

The Committee observe that there are five 
cities viz., Bombay, Calcutta, Lucknow, Nagpur 
and Secunderabad in each of which Headquar
ters of two Divisions are located. Of these 
three cities 1)iz., Bombay, Calcutta and Secun
derabad happen to be the Headquarters of as 
many as five Zonal Railways also. Needless to 
say, concentration of ,offices in the metropolitan 
cities which are practically bursting at their 
seams, must be avoided. The Committee, there
fore, desire that the Divisional Headquarters 
located in these cities should be shifted as soon 
as conditions permit to some other central loca
tion. While deciding up:m the location of Head
quarters of Divisions in future, it should be en
sured that the Headquarters CYf not more than 
one Division are located at one place. 

The Committee note that while the total 
number of staff employed on the Indian' Rail
ways has increased from 9.11 law in 1950-51 to 
14,69 lakhs in 1976-77, i.e., an increase of (;1.2 per 
cent, the strength of officers and stuff of the Rail
way Board has gone up from 567 to 2592 during 
this period, i.e., an increase of about 357 per cent. 
The Committee find that the increase in the staff 
strength of the Railway Board as at the end of 
1st, 2nd, 3rd and 4th Five Year Plan periods was 
of the order of 117 per cent, 218 per cent, 300 per 
cent and 343 per cen'~ respectively over 1950-51 
and at the end of the year 1977-78, the percentage 
of increase stood at 352 . 

.. ---'" "---' -----
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The Committee also find (Vide Appendix VI) 
that the number of Directorates in the Railway 
Board has increased from 7 in 1950-51 to 26 in 
1977-78 leading to an all-round increase in the 
various categories of officers and staft'. To illus
trate, the number of Directors has gone up from 
13 to 24 (an increase of 85 per cent) and Joint 
Directors from 19 to 85 (an increase of 347 per 
cent). In addition, there are 21 Additional Direc
tors. The number of Class I and II Gazet'ted 
officers rose from 56 as on 31-3-1951 to 463 as on 
31-3-1978 (an increase of 727 per cent). The 
number o:f Class III employees has gone up from 
348 to 1538 showing an increase of 342 per cent 
during this period, wh1le the number of Class IV 
employees has gone up from 16.'i to 564, i.e., an 
increase of 246 per cent. 

According to the Ministry of Railways, the 
major reasons for this increase of over 350 per 
cent in staff strength as compared to 1950-51 i.e. 
since the cOjmmencemen". of the First Five Year 
Plan, are as follows:-

(1) increase in the cievelopmental activities 
of the Railways; 

(2) increase in the number of references from 
Members of Parliament and others by the 
Railway Board; 

(3) introduction of modern management 
techniques and creation of a few cells to 
deal with addrtional wOjrk. 

The Committee note that the First Five Year 
Plan for the Railways was largely in the na'ture 
of a rehabilitation plan. It was the Second Five 
Year Plan which envisaged large sc~le develop
ment of the Railways The Commit:ee consider 
such a development plea being first of its kind 
could have created new conditions in the Railway 
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working necessitating BOme increase in the 
strength of staff and officers both in the field and 
at the Railway Board level. The Committee feel 
that once one 11rge development plan had heen 
executed over a period of five years, the Rai,lway 
working should have got attuned to co.nditions re
quired for further development plans and, there
fore, if at alL there could be some increase in the 
strenlt,h of staff and officers at the apex body, 
namely, Railway Board it could only be mode
fate if not nominal. 

But what the Committee find i~ that the 
strength of the staff and officers at Ithe apex body 
has continuously increased with every Plan 
period. At the end of the nTSt year of the 
Second PIRn (i if'" 19!'ifl-5'7), the strength of sI'.aff 
and officers in the Railway Board was 1232 and 
at the cnrl of that Plan period (i.e., 1961-62), it 
ro!';,,' to 1806. As the major herds of expenditure 
in the subsequent plan periods remained the 
same, the Committee wauld have expected 
that there would have berm no need. 'for large 
scale augmentat.ion of s~aff and officers at the 
Railway Board Ipve1. But the picture tha" the 
Committee find is much different. At the end 
of the Third Plan period (1965-66) the ~~rength 
of the Railway Board jumped to 2275 and at the 
end of the Fourth Plan it was as much as 2513. 
The position during the Fifth Plan period is some
what different. At the end of the fim year of 
that Plan period, the strength was 2695, a~ the 
end of second year it was 2664; <!it the end of third 
year it was 2592 IIOd at the end of the fourth year 
(when the F'ifth Plan was terminated) the 
stren ~th CHme down to 2565 which was very near
ly the strength at the end of the F'ourth Plan 
period. This was due to a reduction in the 
str~ngth of Class TIl staff. This, the Committee 
feel, only reinforces their view that every deve-
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lopment plan need not necessarily mean higher 
strength at the apex body whose functions are 
limited basically to policy formulation planning, 
coordination and supervision with certain usual 
duties of a Ministry of the' Government of India. 
Thus, the Committee feel that there has been a 
more than justified increase in the strength of 
staff and officers in the name of deve~opmental 
activities. 

'l'he second argument is that the increase in 
the number of references from Members of Par
liament and others has necessitated increase in 
the strength of the Board in recent years. The 
Committee have already deatt with this aspect in 
detail in the earlier Chapter. It may suffice here 
Ito say that the growing number, in fact, is a re
flection on the level of efficiency and responsive~ 
ness of the maChinery at the Zonal and field 
levels in dealing with representations and com
munications from Members of Parliament and 
other users. The Committee need hardly point 
out that if the Railways are managed in the field 
in a business-like and efficient manner, the chanc
es for complaints would be greatly reduced, if nOit 
obviated. 

As regards the third argument namely, intro
duction of modem management techniques and 
creation of a few ceLls to deal with additional 
work, the Committee see no reason why it was 
not found p<liSSibIe to find officers and personnel 
for the new cells from within the existing ~trength 
of the Railway Board by necessary rationalisa
tion/reorganisation etc., of the Directorates. 
Besides, the modern management techniques 
should have resulted in substmtial simplification 
of procedures, ratiQllalisation of work in the in
terest of speedier disposal, reduction and better 
utilisation of man-power and above all, saving in 
expenditure on administrative costs and over
head etc. These benefits are yet to be realised. 
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In fact, considering the scale of commercial and 
operati<mal activities of a department like Rail
wayr, the Committee had expected that this as
pect of management would have received ade
qu~te attention. However, the Committee find 
that only a beginning has been made in introduc
ing some modern management techniques" pri
marily confined to certain limited areas of 
management and control such as maintenance of 
statistics, inventory contr:>l etc. It is obvious that 
only through adoption of new and modern tools 
of management backed by a proper manage
;ment information system, the Railway administ
rdtion can acquire a new look leading to increased 
earnings, reduction in co.st of operations and 
maintenance, elimination of waste and enhance
ment of efficiency all round. It is, therefore, sur
prising that the RaLIway.;; do not have a concrete 
perspective plan for introduction of modern 
'techniques of management on Railways. The 
Committee trust that the Railways wquld move 
with times and at least now would draw up such 
a comprehensive plan. 

The Committee would, in this connection, 
like to draw attention 'tOt the fact 1;hat there bas 
been persistent criticism in both Houses of Par
liament about the heavy over-staffing of the 
Railway Board. Not much bas really been done 
in response to thia criticism.. In fct, they are con
cerned. ''10 find that in pursuance of a recommen
dation of the Administrative Reforms Commis
sion, the Railway Board could find scope for re
d~tion of QIlly 14 officers and 63 personnel. 
Even this reduction was not given effect to on 
the plea that certain addiUonal work had, mean
time, got generated. Subsequent reviews made 
by the Staff Inspection Unit since 1973 have 
resulted in marginal reduction of subordinate 
staff of the level of Section Officers and below. 

--------
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Th~ main argument advanced in defence of 
the present stafting pattern of the Railway Board 
is that it is a technical and service-oriented de
partment amd, therefore, it is advantageorus to 
have officers who have field experience 'Lo man 
high level poltts in the best interest of the organi
sation. Logically, this argument of technical 
nature of work shQuld mean that there should not 
,~ proliferation of Additional Members, Direc'Lors, 
their Deputies, ASBistants to the Deputies and so 
on. But the Committee regret to observe that the 
office of the Board is org8llised practically on the 
same lines as other Ministries 'of the Union Gov
ernment with the usual complement of subordi
nate ministerial staff or perhaps worse in that 
whereas in an average Ministry there is only one 
Secretary and the number (Jf Additional Secre
taries!JQint Secretaries attached to him are 2 or 
3 in each Ministry, in the Railway Board because 

. the Board comprises of 5 Members (who are of 
the rank of Secretaries) the number of Addi
tional Members (now Advisers) and Directors 
(equivalent to Joint Secretaries) is ali many as 

27 or so. The Commi1!tee expect the Railway 
Board to be organised on the basis of a Board of 
Directors of corporate body where although the 
Directors of the Board are high placed and highly 
paid executives, the functional. Di~ctors!Execu
thles are not so highly paid The Committee feel 
that this would also be in the interest of Railways 
because then there will be quick decisions and 
the problems will receive direct attention of the 
Members instead of passing through several 
levels. 

Th~ Committee conced~ that a technical de
partment like the Railways has gdt to be officer 
and action oriented. The Committee, however. 
find that there is no paucity of officers in the Rail
way Board; in fact there ha~ been perceptible in
crease in the number of Class n, Class I and other 
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senior officers from 56 in 1950-51 'to ~3 in 1977-78. 
It should be possible for these officers to dispose 
of expeditiously all references received from the 
zonal railways at their own level with the mini
mum of. stenographic and ministerial assistance 
inStead of getting the papers processed in a rolit
ine manner in the sections. 

The Committee note that a suggesti'on to intro
duce desk-officer system in 78 sections out of a 
total of 140 sections has been mooted. The Com
mittee would like this to be implemented in letter 
and spirit so as to ensure speedy and conclusive 
disposal of references ~eived from the field level 
etc. as also effect substantial saving in staff_ In 
fact as a result of introduction of this sy!!ttem in 
17 sections, there has been a reduction in strength 
to the extent of 23. 

The Committee would also like to draw atten
tion to the fact that as on 31st March, 1!f78 the 
:Railway Board had 1655 permanent and 19110 tem
~ary staff on their rolls, and out of these the 
component of Class III and Class IV posts was 
1439 pennanent and 663 temporary. There has 
been an increase in the number of Class III posts 
tfrom 348 in 1950-51 to 1538 in 1977-78 represent
ing an increase of 342 per cent. In Class IV, 
there has been an increase from 103 in 1950-51 to 
564 in 1977-78, representing an increase of 246 
per cent. In view of the fact that the Railway 
Board is a technical organisation with a large 
complement of officers, the Committee can see 
hardly any justification for keeping a large com
plement of non-technical "tafr, such as Sect.ion 
Officers. Assistants, UDCs. etc. 

The Committee would like to recall in this 
connection the foLlowing observations ! recommen
dations of the Study Team of Administrative Re
forms Commission on Railways (1969) which had 
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gone in'to the question of strength o.f personnel 
in the Railway Board:-

"An examination of the working of the Direc
torates has revealed that where as the 
work in a few Directorates has remained 
steady or even in.ereased, there is a strong 
case for abolishing some of the Direc
torates and 'transferring the work left 
over to other Directorates and scope for 
reducing the strength 'Of the staff in 
many of the remaining ones," 

"In modern practice, a high level organisa
tion, like the Railway Board should be 
manned largely by senior experienced 
officers capable of making quick appre
ciation of the problems of the Zonal 
Railways by themselves and Who should 
need the assistance of only a small pro-
portion of Class III staff ....... We sug-
gest that the Railway Board should con
stitute an expert study team composed 
of persons with experience of work in 
modern commereial organisation to go 
into this question." 

The CQIlUllittee would have ordinarily recom
mended 'chat the question of reviewing critically 
the strength of the oHkers and staff of the Rail
way Board should be taken up hy a high-level 
Committee consisting of genior oHkers of the rank 
of Secretary to the Government in the Ministry 
of Railways, 'the Department Qf Personnel etc., 
but they find that despite the persistent criti
cism in Parliament and elsewhere about the dis
proportionately large number of officers and staff 
in the Railway Board hardly any worthwhile re
duction has been effected in their numbers. The 
Committee, therefore, recommend that such a 
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critical examination and review of the strength 
of officers and staff <lif the Rai.lway Board may be 
entrusted to an organisation independent Of 'the 
Railway Board. This organisation may also in
clude non-officials who are management experts 
and who have not been connecbed with the Rail
ways. 

It is pertinent to recall that the Railway Bo.ard 
have at present as many as 910 temporary posts 
and any rationalisation in the structure and 
strength of officers and staff in the Railway Board 
in pursuance ot the recommendations of the ex
pert body mentioned above should not present 
any insurmountable difficulty for the °persons 
found surplus to requirements in the Railway 
Board could be gainfully employed in the Zonal 
Railways and other Ministries/Departments of 
the Government. Meanwhile, a ban should be 
put on further expansion in any category of 
staff in the Railway Board. 

The Committee wQuld like to be apprised ot 
the terms of reference and the composition of the 
expert body entrusted with the responsibility of 
critically reviewing the strength of officers and 
staff of the Railway Board. 

The Committee stress that the Report of this 
body should become available within six months 
of Jts constitutioo and Government should also 
take decisions on its recommendations within a 
reasonable period, say within three months of the 
receipt of its report. 

The CQIDmittee would like to be informed of 
the preCise action taken in pursuance of the above 
recommendations as they are keen that the 
structure of the Railway Board and its staffing 
pattern should be rationalised without any further 
loss of time. 

- - __ --- _______ . -0- __ 
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